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25 .5.01 present : The Hon 'ble Mr Justice. A. 

1 
H 	 Agarwal, Chairman and 

The Hon'ble Mr K.K.Sharma 
Os 	Ppit 	in form 
It not  

Administrative Member. 

d vidø The  applicant who was employed 

C F. as DIGP(Traifling)Superflfluated by an 

order passed on 31.12.2000 at Annexure 

Dtd f 	- I -5 • He was re-employed as DIGP (Traxn- 
I lag) in Mizoram police by an order 

ty. dated 19.1 .2001 at Annexure-6. By 
the impugned order passed on 15 .3 .2001 

h. has been demoted to the post of 
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'L 
bflg 
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uuitreo 

FORi'L NO.t 
(See Rule 42 •) 
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Sp, Fire Service. The aforesaid order 

of demotion has been issued without 

puttin4 the applicant to notice and 

without assigning any reason. Though 

the pay of the applicant for the post, 

of DIGP(Trainiflg) has been protected 
by the aforesaid order dated 15.3.2001 

the same has been superseded by the 

impugned order dated 16.4.2001 whereby 

the pay protection has been revoked 

and excess payment made to him is 
sought to be recovered. The aforesaid 

order at Annexures 7 and 9 are impug-

ned in the present O.A. 



O.A. 191/2001 

25 .5 .Oj 	Issue notice to show cause as to 

why this application shall not be 

admitted. 

List on 26.6.2001 for filing reply 

to the show cause and admission. 

Member 	 Chairman 

pg 

26.6.01 	 We have heard Mr..P.?atha]ç, 

learned counsel for the applicant and 
also ilearned counsel for the resdt 

Application is admitted. Isst 
notice on the respondents, 

-/-kQ 
C,)/j e) 	 we have heard also the learned 

counsel for the ,applicant on the N 	
A question of 	 After ag PY] hearing the learned counsel for the 

applicant and perusal of the order of 
dated 15th Marc1 2000 which permits 

the applicant to draw his pay against 

the post of l)IGP(Trajnjng) temporarily 

as stop-gap arrangment, Thè recovery 
of the alleged excess payment i 

' 	
stayed till the next date. List 

• 	 on 8th August 2001 for further orders. 

\ 	( L 

Member. 	 ViceChajrmad 

Go J61 
ti c 

44O 

8.8,01 
• 	No written atet8ment so far been filed. In the 

meanwhile, the interim order dated 26.6.01 shall 

continua until further. 

• 	List on 11/9/01 for order. 

C 
Pe mbar 	 Vice-Chairman 
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Registry Date 

11.9,01 

Order Of the Tribuna 

Written statement has been filed filed. 

The case may now be listed for hearing. The 

applicant may file rejoinder, if any, within 2 

week$ from today, 

List on 15/10/01 for hearing, 

Member 	 Vice-Chairman 

Off, 
a 
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6.12.01 

I 

On the pryer made by the learnec 
tQr the applicant counselLthe nearing or trie case is adjour 

ned. 

List for hearing on 4.1 .2002. 

' 1u 

MOM 

4.1 • 02 

R. 
Meier (J). 	 Member () 

None appears for the applicant 

to press the application. 

List again on 29-1.2002 for 

hearing.. 

MembCer 	 Vice-Chairman 

pg 

29.1.02 
	

Pass over for the day. List on 

30.1.2002 for hearing. 

Member 	 Vic,Chairman 

mb 



Notes of the Registry ( Date 
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0 O.A. No 191/2001 

Order of .Ithe  TrihUñai4!. . 

Heard learned 	ounse1• ,for  the 

parties. Hearing Concluded. Judgment, 

delivered in the open court, kept in 

separate sheets. The application is 

allowed. No order as to costs. 

—Th Member 	 Vice_Chairman 

1' 
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DATE OP DECISION 

Sri Khawl Thanga APPLlCL(S) 

lr. S.K.Sharma. J 1\/  APL 	0 	NT( 5) 

VSRSJS 

UbionofIndja&Ors . 	 kfSPC1TJ\J1()) 

M. A. 	Deb Roy, 	Sr. 	C .G.S.C. A'- icr 	IIL 
................. 

i1QNDEN'1'5. 

I 

-I 
.1 
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MR. JUSTICE D.N.CH0WDHijR, VICE-CHAIRMAN 

HEhT'BLE MR. K.K.SHARMA, MEMBER (A). 

hhe:her Reporters of local papers may be ailoEd to sec 
the jud.ment ? 

T.o be rc:erred to the R.porter or Oct ? 

;isther their Lcrdshipc vf3N to SE.e the . .- ir copy of the 

judgment ? 

'hether the judcment 	to be circulated to the: othet 

Benches ? 

judcjment delivered by Hon'hle Vice-Chairman. 

./vc 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. No. 191 of 2001 

Date of decision : This the 30th day of January,2002. 

Sri Khawlchhu Thanga, 
Son of Late Liansiama, 
Resident of Saikhama Kawn 
District : Aizawl, Mizoram 

By Advocate Mr. S..K.Sharma. 

The Union of India 
Represented by the Secretary, 
Ministry of Home Affairs, 
Government of India, 
North Block, New Delhi-i. 

The State of Mizoram, 
Represented by the Secretary 
Department of Personnel and 
Administrative Reforms, 
Civil Service Wing, 
P.O. Aizawl-796001. 

...Appiicant 

.Respondents 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

0 R D E R (ORAL) 

CHOWDHURY J. (v.C.). 

The applicant is an officer of the Indian Police 

Service in terms of the Indian Police Service (Appointment 

by Promotion) Regulation 1955 and allocated in the cadre of 

AGMU. By an order dated 29.9.2000 the applicant was 

promoted to the post of Deputy Inspector General of Police 

(Training) in the scale of pay of Rs.16400-450-20900 with 

effect from the date of taking over charge. The applicant 

attained the age of superannuation on 31.12.2000 and to 

that effect a Notification was issued on 13.12.2000. The 

applicant was however re-appointed by the Government of 
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Mizoram 	vide order 	dated 19.1.2001. 	By 	an order 	dated 

15.3.2001 the earlier order dated 29.9.2000 was superseded. 

The 	full 	text of 	the order dated 	15.3.2001 is 	reproduced 

below 

In 	supersession 	of 	this 	Department's 
Notificatiion No. A.22012/7/94-Pers(2)/Pt/145, dt. 
29.9.2000 the Governor of Mizoram is pleased to 
order transfer and posting of Pu K.C.Thanga, IPS 
(AGMU :87), S.P., Fire Service Organisation as 
DIGP (Training) Mizoram with effect from the date 
of taking over charge of the post. 

The Officer is however, allowed to draw his 
pay against the post of DIGP (Training) 
temporarily and as a stop gap arrangement. He will 
draw his own grade pay and will not claim 
promotion or higher scale of pay on the ground of 
this adhoc arrangement." 

Consequent thereto the Director of Accounts and 

Treasuries took steps for recovery of the amount paid to 

the applicant pursuant to the order dated 29.9.2000. Hence 

this application assailing the legitimacy of the impugned 

action of the Respondents. 

2. 	The State of Mizoram has submitted its written 

statement. In the written statement it was asserted by the 

respondents that the applicant was promoted to the post of 

DIGP (Training) (Ex-Cadre) post on officiating basis. At 

he same time he was allowed to hold the charge of S.P., 

Fire Service Organisation. The Accounts and Treasuries 

raised an objection to issue pay slip by way of demanding 

approval the Ministry of Home Affairs, Government of India, 

the cadre Controlling Authority. The authority reconsidered 

the matter and found that since the applicant did not 

ender fourteen years service in the cadre of IPS, the 

promotion was erroneous and his promotion;: order was 

nodified with retrospectiTe effect by Government 

Notification No. 22012/7/94-PERS(B) Pt dated 15.3.2001. The 

respondents stated that since the initial promotion was 

Contd... 
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erroneous the measures was taken. 

Heard Mr. S.K.Sharma, learned counsel. appearing on 

behalf of the applicant and Mr. A.Deb Roy, leanred Sr.C.G.S.C. 

for the respondent no.l. 

From the facts narrated above it thus appear that the 

applicant was in fact promoted to the post of higher 

responsibilities. The said. act was a conscious act, if the 

authority felt it otherwise to revert him it was open for the 

authority to take necessary measures as per law by following a 

prescribed methodology. An act consciously taken by the 

competent authOrity cannot be set at naught only at the 

instance of another authority alien to the decision making 

authority 	for not adhering to the guidelines, without 

following the procedures prescribed. Mere infraction of the 

Guideline, ipso facto will not invalidate an order passed by 

the Competent authority. 	oh that count alone the impugned . . 

• order dated 15.3.2001 is not sustainable and accordingly the 

• 	same is set .aside and consequently the Notification dated 	• 

.16.4.2001 stands quashed. 

•5. 	The application is accordingly allowed. There shall, 

however be no order as to costs. 

1 	Ic. 
(K.K.SHARMA) 	 (D.N.CHOWDHURY) 
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I 
IN THE'CENTRAL ADMINISTRATIVE TRIaUNAL; GUWAHAT'I BENCH 

An application nder Section' 19 of' the. Cental Adminis-

'rative 'Tribunal Act. 1985) 

OANO ..... OF2OO1 

BETWEEN  

LSrI Khawlchhu Thanga. 

Son of Late. Liansiama. 

Resident of Saikhama Kawn' 	. . 	. 

Distrjt 	Aizawl. Mizoram; 

	

... Applicant. 	. 

	

H AND 	, 	
•.':' 

11. The Union otlndia;  

Represented by the Secretary, 	. 

Ministry of Home Affairs, 	 .' 

Government of India. 	
- 

North'Blbck, New Delhil. . 

2 The State of Mizoram,  

Represented by the Secretary, 	 S 	 ' 	 •. 

Department of Personnel' and Administrative Reforms, 

	

H CivH Service Wing, 	. 

P.O. Aizawl-796001. 	. 	
5' 

Respondents. 

- 	DETAILS OF APPLICATION 	 S 	 S 

,1PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS 

	

MDE:- 	 S  
• 	 'S . 	 • 	 S 	

5. 	 '5-. 

	

I )fl 	 0 

SS. 	

.5 	 • 	 , 	 . 	 . 	 • 	 "S  

/ 

/1 

I 



(1) Notification under Memo NOA22012/ 7/94-pers(B)/ot dated 
15/3/2001 issued by the Secretary. Government of Mizoram 

Department of Personnel and Adminjs-tratjve Reforms, showing 
the applicant as S.P. Fire Service organisation under the 

Govt. of Mizoram and then transfering and posting him as DIGP 

(Training) Mizoram w.ef. date of taking over charge of the 

Post of D.I.G.P. (Annexure 7 Page No. - 

(Ii) Pay slip 	under Memo NoDAT/PS/434 dated 16/4/2001 
issued by the Assistant Director(Entt), Accounts and Treas-
•urieS f  Government of Mizorarn directing recovery of pay and 

allowances frornthe applicant as D.I.G.p. wef. 29/9/2000th 

31/12/2000. (Annexure 9 Page No. L) 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the 

instant application for which he wants redressal is well 

within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

The applicant further declares that the application is 
within the limitation period prescribed under Section 21 of 

the Administrative Tribunals Act, 1985. 

4., FACTS OF THE CASE:- 

4i 	That the applicant is a citizen of India and perma- 

nerit resident of Aizawi Mizoram and as such he is entitled 

to all the rights and protection guaranteed under the Consti-

tution of India and the laws framed thereunder. - 

42, 	That the applicant was appointed as the Deputy Super-- 

intndent of Police Assam Police in the year 1966 on selec 
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tion by the APSC and he completed his training at Pc].ice 
Training Coi1ege Dergaon an 9/1/68 and served s Deputy 
Superintendent of Police at Tezpur on probation till 

27/9/1968. Thereafter the applicant served in various capac 

ities in the Assam Police Service till Noverr,be.r1988 when he 

as serving as Commandant 5  6th AP8n Kathai Silchar. 

43. 	Thatfter the 5 forniation of Mizoram a new Statethe 
spplicant thereafter 5  in November1988 was sent on deputation 
to the Mizoram Police Service and by Order under Memo 

NO19Q2O/3/E8-HMp dated 26/6/1990 the applicant was 

permanently absorbed in the Mizoram Police Service with 

immediate effect in the Junior Administrative grade as AIG-1 

A copy of the Order dated 26/6/1990 is annexed herewith 
and marked as A4NEXURE-1. 	 - 

44 	That the applicant states that in the. 'ear- •1991. 

the Government of India in the Ministry of Home Affairs 

appointed the.applicant to the Indian Police Service vide 
its Notification Memo No 	I-i/IC 13/18/91-IpS-I 	dated 
31/12/1991 Under the rovisions of ln'dian Police Serviëe 

(Appointment by promotion) Regulation 1955 and allocated him 

to the cadre of AGMU in the Indian Police Service and his 

year of allotment was fixed as 1987. 

A copy of the Notification dated 31/12/1991 is annexed 
herewith and marked as ANNEXURE-2. 

45 	that the applicant states that in the year 2000, 
the applicant was appointed to the SelectiOn Grade 	of the 
Indian Police Service with effect from 1/1/2000 'iide Order 

Under Memo No14016/44/2000-UTS dated 13/11/2000 issued by 

the Ministry of Home Affairs, Governmentof India. 
S 

A copy of the Notification dated 13/11/2000 is annthxed 

• 	i:.: 



6erewith and marked as ANNEXURE-3. 

6 	That the applicant states that the Government of 

iz.oram 	by 	notification 	under 	Memo 	NoA220l2/7/34 

ERS(B)/Pt/145 dated 29/9/2000 promoted the appiicant 	then 

'1 erving as Superintendent of Police. Fire Service Organisa-

ion to the post of Deputy Inspector Gneral of Police 

(Training) in the scale of • pa•'of Rs. 16400-450'-20900/ 

the date of taking over charge. The applicant was 

allowed to hold the additional charge of Superintedent of 

olice (Fire service Organisation) in addition to his duties 

s DIGP (Training) by •the same notification, and the applicant 

mmediately assumed charge of his new post of DIGP 

(Training). 

A cdpy of the afbresaid notification dated 29/9/2000 is 

annexed herewith and marked as ANi4EXURE-4. 

	

L7 	That the applicant states that on attaInment of the 

retirement is of 60 years. the Government of Mizoram was 

çleased to release the applicant from government service on 

uperannuation pehsion as Deputy Inspector General of Police 

Training) wef. 31/12/2000 (AN) by notification under Memo 

00. A19011/108/92-p & AR(CSW) dated 13/12/2000 issued by the 

:ecretary, DP&ARGOM 

A copy of the Notification dated 13/12/2000 is annexed 

kerewith and marked as ANNEXURE-5. 

	

48 	-That the applicant states that thereafter, by 

Ootification under Meno NoA.38012/2/2001-P&AR(C5), dated 

19/1/2001., the applicant was réernployed in the host of DIGP 

(ITraining) with immediate effect upto 31/3/2001 and on his 

eemployment. The applicant was requested to hold the charge 

of SP (ESO) in addition to his duties as DIGP (Training) by 

ihe same Notification. 

Con td. 

- 	 - 	 - 	 - 
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A copy of the aforesaid order dated 19/1/2001 is annexed 

herewith and marked as ANNEXURE-6. 

49 	That the applicant states that while he was serv - 

ing as DIGP (Training) on reemployment, the Government of 

Miiorarn issued another, Notification under Memo No. 

220.12/7/94-Pers(B)/pt dated 15/3/2001 by which the earlier 

notification dated 29/9/2000 promoting the applicant was 

superseded and by the said notification, the applicant has 

been shown as an S.P. (Fire Service) and transfered and 

posted as DIGP (Training) with effect from the date of taking 

over charge. It is further stated in the notification that 

the applicant is allowed to draw his pay against the post 'of 

DIGP (Training) temporarily and'asa stop gap arrangement. 

A copy of the Notification dated 15/3/2001 is annexed 

herewith and marked as ANNEXURE-7 

4 10 	That the applicant states " that by Notification 

uider Memo NO. AA901I/108/92-p&AR(CSW) dated 4/4/2001, the 

reemployment period of the applicant as DIGP (Training) was 

extended for another periodof 3 months we,f. 1/4/2001. 

- A copy of the Notification dated 4/4/2001 is annexed 

herewith and marked as ANNEXURE-8. 

411 	That the applicant states that thereafter the 

Directorate of Accounts and Treasuries issued a pay slip to 

the applicant bearing memo No. DAT / PS/434 dated 16/4/2001 

superseding the earlier pay slip dated 5/3/2001 with a note 

that since the earlier promqtion order in respect of the 

applicant dated 29/9/2000 has been cancelled by the subse-

quen.t order dated 15/3/2001, excess drawal of pay and al10-

ances w.e,f. 29/9/2000 to 31/12/2000 as DI.G.P. (Training) 

may be recovered from the applicant. 



H 	A copy of the aforesaid pay slip dated 16/4/2001 is 

ainexed herewith and marked as ANNEXURE-9. 

4 1 12 	That the applicant states that the impugned or•der 	 •1 

dted 15/3/2001 and dated 16/4/2001 are illegal and unsus-

tainable in law in as much as the applicant was promoted as 

pr the rules to the post of DIGP(Training) vide Motifica 

ton dated 29/9/2000 and the applicant assumed charge of the 

s4id post on the same day and thereafter discharged his 

dJties as DIGP (Training) till his retirement from the Indian 

Plice Service on 31/12/2000 as DI.GP The impugned no-

tification dated 15/3/2001 has the effect of reduction in 

r,nk and pay of the applicant after retirement with retos 
I.P66tive effect 	and 	thus 	amounts 	to 	imposition 	of 
puiishment/penal.ty without following the procedure estab-

Iished by law and in violation of the princ.iples of natural 

ju3tice and hence the impugned orders, are liable to be set 

tasi.de and quashed. It may be statedherein that there is/was 
tnoDpartrnental proceedings pending against the applicant. 

That the applicant states that the impugned orders 

the effect of unilaterally changing the conditions of 

erice retrospectively and without disclosing any reason, 

hreby causing prejudice to the applicant without providing 

iirr any opportunity of hearing and hence, the same are liable 

• 	HLo lbe.set aside and quashed. 

4114 	That the applicant states that as the applicant 

ad been serving in the substantive pbst of DIGP(Training) 

rdth 29/9/2000 and' drawing pay and 'allowances applicable to 

th-said post, he cannot be again promoted to the same post 

y ' subsequent order' and as such, the impugned' order dated 

i5f/2001. is the result of non-application of mind. In- that 

'iew of the matter, the same is-liable to be set aside and ' 

kiahed. 	- 	 - 
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415 	That the applicant states that the aoplicant had 
ubniitted a rePresentation dated 24/4/2001 before the Chief 

Secretary, Government of Mizoram praying for withdrawal of 
the impugned orders but till date the applicant has received 
no reply. 

A copy of the representation dated 2414/2001 is annexed 
herewith and marked as ANi'4EXURE-10 

416 	That i' is respectfully submitted that 	isa fit 
case whee this Hon'ble Tribunal may be pleased to interevene 

in the matter in an appropriate manner and grant the reliefs 
as prayed for by the apølicant. If the same is denied the 

applicant would suffer irreparbie loss and injury. 

4.17 	That there is no other adequate equally effica 

cious alternative remedy available and the reliefs sought 

for, if granted would be just, proper and adequate. 

4.18 	That the applicant demanded justice and the same 
was denied to him. 	 - 

419 	That this application i's filed bdnafide and in the 
interest of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5i For that 	the Respondent 	Authority 	by 	the impugned 
order'dated 15/3/2001 has reduced th applicant in rank 	and 
pay from the post of DIGP ti SP withbut holding 	any inquiry 
and without informing the applicant of the 	charges against 
him, if any, and without giving 	any opportunity of 	being 
heard nd the said action is direbtiy violative 	of Article 
311 of the Constitution of India. 



52 	For that, the impugned order dated 15/3/2001 revert- 

ing the applicant from a higher post to a lower host is in 

the nature of m&or penalty and no reason for imposition of 

the same having been disclosed, the impugned order is arbi-

trary and illegaL 

5.3 	For that, the impugned order has effected a reduc- 

tion in rank aridpay,of the applicant in the Indian Police 

Service after he had retired froM the said service and there-

by retrospectively altered his condition of service which is 

illegal and unsustainable in law. 

5.4 	For that, the impugned order dated 15/3/2001 .. has 

been passed as a reult of non-aDplication of mind as it 

seks to transfer and promote the applicant with effect from 

a later date to a post which the applicant was already hold-

ing substantively from an earlier date and drawing pay and 

1lowances applicable to the same. 

5 5 	For that. the impugned order dated 15/3/2001 has 

been passed without following any procedure prescribed by law 

and without adhering to the principles of natural justice, 

5;6 	For that, the direction in the pay slip dated 

16/4/2001 for recovery of purported e>cess drawal of pay and 

allowances from the applicant is also illegal, in as much as, 

the said direction has been issued as a consequence of the 

illegal impunged order dated 15/3/2001. 

5.7. 	For that, 	the applicant having rendered service 	in 
the rank of DIGP was entitled to 	draw pay 	and allowances 
applicable to the said post and as such, there is no question 

of excess. drawal of pay and allowances even in 	the. . face 	of 
the impugned order datd 15/3/2001 and hence, 	the direction 
for recovery of the same is illegal, - 	 S  

i: o 
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.6. DETAILS OF REMEDIES EXHAUSTED: 

The applicant declares that he has exhausted all the 

remedies available to him and there is no alternative remedy 

available to him. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER 

COURT: 

The applicant further states that no application, writ 

Epetition or,  suit regarding the grievances made in this i:n-

Jstant application is pending before any Court or any other 

berichof this Hon'ble Tribunal. 	 - 

B. RELIEFS SOUGHT FOR.: 

Under the facts and circumstances stated above, it is 

aost respectfully prayed that your Lordships would be pleased 

to admit this petit-ion, call for the records and upon hearing 

1 the parties and on perusal of the records be pleased to grant 

the following reliefs : 

(i) - 	An order setting aside and qushing the Notification 

under Memo NOA.22012/7/94Pers(8)/Pt dated 15/3/2001 issued 

by the Secretary, Government of Nlizorarn, Department of Per -

sonnel and Administrative Reforms, transfering and posting 

the applicant as D1GP (Training) Mizoram wef. date of 

taking over charge. (Annexure7 Page No. J. 

• (ii) An Order directing the Directorate of Accounts and 

Treasuries, Mizoram not to recover any amount from the ap-

plicant in respect of pay and allowances drawn by the applic-

ant wef. 29/9/2000 to 31/12/2000 during his services as 

DIGP (Training), Mizoram. 

(iii) 	cOst of the applicatiofl. 	 • 

::cr td . 	•. 
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(iv) 	Any other relief/reliefs that the applicant is enti- 

tied to in the facts and circumstances of the case. 

9 	INTERIM ORDER PRAYED FOR: 

Pending disposal of the application, it is further prayed 

that the Hon'ble Tribunal may bepleased to stay the opera-

tion of the imoug.ne•d Notification under Menio 

NO.A22012/7/94-Pers(B)/Pt dated 15/3/2001 issued by the 

Secretary, Government of Mizorarn, Department of Personnel and 

Administrative Reforms, transfering and posting the applicant 

as DIGP (Training) Mizorarn w.ef. date of taking over charge. 

(Annexure 7 Page No. I) and may further be pleased to 

direct the Directorate of Accounts and Treasuries. Mizoram 

not to recover any amount from the applicant in rspect of 

-pay and allowances drawn by the applicant wef. 29/9/2000 to 

31/12/2000 during his services as DIGP (Training), Mizorarn. 

10 

The application is filed through Advocate 

PARTICULARS OF THE I.P.O. 

(1) I.P.O. NO. 	6672.4c7 

Date 	: 

(iii) Payable at : Guwahati. 

List of Enclosures: 

As stated in the Index. 

VERIFICATION. 



1.1k 

V E R II C A T ION 

I, Sri Khawlchhu Thanga, Son of Late Liansiarna, Resident' 

of Saikhama Kawn, District : Aizawl, Mizoram aged about - 

years, presently DIGP (Training), MIzoram do hereby solemnly 

affirm and verify that the statements made in the accompany-

ing application in paragraphs are true 

to my knowledge and those made in paragraphs 

being matter of records are true to my information 

I have not suppressed any material fact. 

And I sign this verification on this 272- W4 day of.  

2001 at Guwahati. 

Sri KHAWLCHHU THANGA, 
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Service with immediate O2fQCb 	 - 
I 	

I 
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l 	ILtl1UT pIOSOd 

to order that Pu KC Tha wiI coninu to func ic J. i  

as AIG - I. 
.. . .. ............. 

1 	 '.. 	. 	• 	'• • 
RIN SiNG' 

H000 Couniiss1olier. 

1 Memo No,A19OO/33/88' Dted A:L wi, t 	2&1 June 
•. 

Copy to : 	

I 

I Secretary to Govrn0r.  

2 P.S. to Chief' Ministei . 
3 F.S/P.A. o Mtrter/S1)0r* 

k'S./P.. Lo Ministol 01 StaLe/DePUtY Spoker. 

5 P.h. to Chi 	$cretary. .  
• 	6•Ai ecretL1riGS. 	 . 	.. 

7 lnp2ctor GoncraT oX i?ol1c with 5 spr 'opl, 

8 All Hcds 01 DoI9a1tmJflL 

• . 	 ,. 	 I 	.9 Chief Controller of Acccnts, Mi.zorarn, kizW 	 ' 

(2 copies) 	 S 	
•0 

10) Controller, Printini & ttionerY for 	ic 

in the Mizorwil QZCtt9 with 5 spare coios 

11 	Pu I.C. Thafta, •IC—Ie 	 • . 	• 
12 Guard Fib. 	 • 	'• 	 : 	

'. 

13 	ronn°1 F ibe of Qfiicc)) co, 

I . 	 • 	• 	• 	
,• 	I 	 • 	 . 'I 

1 	- 	-- 

( VjNENGWL ) . 
Dputy Socratary to Lhe Govt 
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• 1ItJU1)! 	i'i oi'in iiI 0 Scirv :L2 1 o iio I (b.cn • J!o]tco 

L 	/ 	fJoi'vice on u 	'tid ,t;, il1ocate tha 	o tii2 cdrG 	i 
.GI1U uricr 	b-ruic (1) oJ.' xulu 	oft 	Ind.L:3fl EolicQ 

( 	io' 7).3l 1 i54. 	Tho 	pi)OinLIuflt3 iii11 
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2. 	Thu 	bovo 	n oii..ii; 	cii bi ubj tjçt t 	1iu ou 1 c 
• of 	• i:à 222/91 fi10 by lu1 iwc\i Sin.:h,' jAT, Princi 	i 
J3with, 1:ow Dull ii. 	 • / 	 20C 

• 	 • 	 •-/ 

31 	i 	 • 	• 	 I 	 • 

1' 	 I 	 • 	: 	• 	• 	• 	•  

¶ 	• U, •) 	•i..I(.ALJLU ( 'VU ¶.L'.(t 	1cIVJ.L!!iE.ihi 	OF Ijfl)ik. 

To 

.1 	 • 	 / 	I 

• 	¶LJio 	•"i' 
Q'1flUi(! I 	i. t. L' 

I 	 • 	 I 

• 	.•f 	 I  I 	g 
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•Yt 
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/ 
of 1ndja/1-1)rflt - t 5nrkav 	1 	H\ 

tiriis try of Home AfUnir5Grjli Mantra 1 aya 	
/ 

New Delhi, thp 

OIU.)J 

! 

The 	seniority and 	year of allotment of Officers 	nppoinLrr 	to Indian Police Service by 	 In 
Cadre 	shall be as 	fol.10w5 

proiiotion 1991 and allotted 
in th 	Gradation lit 

to AGMJ 
of 	IPS Oifjcc'- of AGMU Cadre. ,. 

2. 	Thr 	etils O f 	O orviccl ff.I, 	er 	appointed' to 	the 
in rep  Octect of th 	State Police Srvi 

111.ian 	Police 
follows:- 

3ervice by promotion ire as 

Jo.Oifjcer 
 Dtp from Dale 	of - Completed Total 	 ; 

/ 

which 
I1o1c3in(j 

appoint- 	years of 
ment to service 

age 	in year!; 	of 

rank not 1P. rendered 
in 	terms of 	al]c 
rule 	3(3) 	mr mit below in. the (ii) 'of 	the thiL 	of rank not 1PS(ReCul. Dy.S.P, : bejow tions of 

or that of Seniority) 
eu1 Dy.5.P. ilules,19E3U. 
volent. or equi- 

valent, 

2 3 4 5 6 	 7 

J/ihri 

A. 	Toor 3.4.71 24.10.91 20 6 	 1905 
N.S. Randhov,i 3.4.73 24.10.1 10 6 	 19ti 
Zi. 	Prkafm 3,4.7:3 2.10.9I 13 6 	 1905 
K.D. 	Sirgh 34.73 24.10.91 lu 6 

Prebhu 27.2,75 13.11.91 16 	-. 5 	 1966 sai 

P.K, 	Srivastava29.576 3.12.91 15 5 
M.SUpndl,ay 15.6.77 3.12.91 14 11 i931 
P.K. Loreng 31.7,75 3.12.91 16 

/ 
5 	 1937 / S.. Grpwl 19.5.76 31.12,91 15 5 

M. 	Pornln 24.5.76 20.12 .91 15 5 	 .1907 
UjJwnie5hwflr 

ishra 15.6.77 20112,91 14 4 	 1907 
'\."." 	fla 10.12.66 1.1. .12.91 - ,-----  25 	- 0 
i1mmin 	Oailova 

in . 	t C 20.11.74 31.12,91 17 5 	 1907 

1 

aisanyzua1a \0.1.75 
	31.1291 16 
	

5 
	

1907 

4 

d 	
frC 

: 



4 	 I  

,IJr 
	

c)l 	1 	ii O (flPI) t nf 	/ ii 1 	orcn, 	. 	On 

j 	. I h 	, Hrninqd 	I OV 	I 	 I I nq7 U1 J\ 	?' 

	

ti rritri,cL' iH trm 	ni proVisO 	LJ 	3(3) (jj) () to  

cjult10fl 
of SordoritY) 111J1'5 ,19013 

•1 n 	rrrns 	f flule 	( 1) 	1 u 	j.qul Lion O 	j. Senor 

$rs, 19B6 their inter_s-Serti0riY WI) 1 br as 'fol lows in the 

fdation list of GU cadre- 

S/3hri 

• 	Kishan Kumr (tli-85) 

A. 	mor (SPS-O5) 

i1andhaw  

S. Prksh (SP5-05) 

K,D.. Sirigh (SPS-85) 

Itajesh Malik (IIR-86) 

(ftn-oô) 
S. Vasudc'vaRB0'( 6)  

S .Nthiyanafldtfl  

• 	't;.; 	r.uIu 	s; 	(3-U0) 

P.K1 rivastaVo (1S-43ô) 

3.K•. Grg (1111-87) 
PraUcep Xiinr 3hrdW (1111-07) 

P. Znwrn) (1-87) 
M.3. Upadh'Ys (3P3-a7) 

• 

	

	1'.K. Lorrflc3 (sPs-07) 

M. pniijr (sPS-07) 

uJjlshvir MiJi'1 (,1)-137) 

K.C. Thnng (PS-87) 
bl- HminydailoV3 Khiang( S-07) 

	

La1snncZUfll 	'i10 (PJ13'7) 

.S. Grcwu1 (sP-87) 

The concerned oEficer tfl 	ple;50 br 1 OrInPd1 	0I (iU3 L 

\1' 

I S' 
J 

(P.S. pT.LIAI) 

	

UNDEII 3iC1lET P.IIY T<Y TI 	;OVT. 
 



N0.;L22U12/ 7/94_pERs(B)/Pl;?Li45 -10  A. 
• 	,. 	 G0VER1t'1.1T Q 	IIZORAM  

DEPARThEJT OF t'Ei: 3OWNEL •& ADINIsT 
('-lVj L SERVICEWING 	

s . 

NOTITIc A 

St 	2000. 

In the intere- of public service -  the Goyer r cf Mzoram 
 is pleased to order romotio 

°PU ( C. Thanga, Ips (Mu : 87), Superintendent of Police 
t9 the post o 	

, Fi 	Seice arganisaticul f 	
General of Police TratniDq) (Ey_cadre po). nn officiating  I 

PZ.1*44 
,  450 	 is in the scale of py of ,  

with effect frrm the date of taking over rtta 
of the post 5sanctioneu vide retentj0 o 
	 po5t 1lO1l/1/95_pjp/p dt.29.32,00 

The officer is further allowed to hold the charcc 
)uperintendent

p 	

of Police (Fire Sejce organisation) in addj 
to his duties as Deouty Inspector 

ene 	(P.61 	(rjnj) 
any: *thra financia3 benefit 

Sd/_ L R LASKAR 
Secretary to the Govt  Me 	 of Mizbräm mo No.A.22012/7/94pEfls(B)/ 	

: Aiaw1, the 29th Sept,,2000 	
S 

• 	Copy to :— 

1. Secretary to Governor, Mi 2zram 
t 	

, 3. Secret 	
o Chjcf Minister, Mizoram 

P.S. toreaker/Jl Ministers, Mizoram. • 	
4 P.s. to Vi.ce Chairman State P1annj9 Board, Mizoram • 	
5. P.s. to Chief Secretary, G'ovt, of Mizorai 
6 All Commissioners/S 	 Mizoram • 	
7. Secretary, Miorrn Legislative Assembly 

copies for the 	 with25 spare 	 H 
• 	 MtAs,.  

Under Secretary 10 
the Govt. of India, Ministry of Home Affairs, New ,Oelhj 

Accountant. General, Mizoram etc, Shillong 
10. All Administrative/Head of Department 

Mizoram 
12 11, Djrec. Accounts & Treasuries Mizoram. 

Director General of Police,  
Treasury Officer, Aizawl South1 

Mjzoram 
 

Under secretary, Home Depar, Mizoram 
Officer concerned' 

16. Controller, Priflting & Stationery iith 6 cpare cpjs 
fort pub1catjon in the Miz 	Ga.zet, 17, Guard file/Personai file, 

dt 

LAWMTHANGA 
) 	

0 lJndr 'rery 	he 	vt nf Mi 2orm 

p 



44ixoi 	i 
I 

• 11 • I L.'O/ 
(}OVERjV4y;yq' OF fIZ0R:i.! 

DEP4RTJ!!E/VT OF PE1?SOIVIVIj & ii DML'/ISTRATIV I ' REiCR. 'S 
CIVJL s/'v jog wi i(; 

Dated A0103 the lh  

/11 Q 
- I' 	AT_L2J 

On his attainment of the ret ireme,'jt age of 
60 years,, the Governor of Mizoram is pleased to release 

Pu K.C.Thanga, is (A.GM'U:87) DIGP(Trg) from Government Service 
on superannuation pension with effect from 51.1.2.2000(AN), 

Sd/ -  LJLtI4LSAiv'if4 
Secret &ry to the Govt. of Alizoram, 

OP & 41? 

Memo ffOAal9O 11 /lQ8/92._p&Jjj?(CSi;):Dated Aizawj, the 15th Dec.2000. Copy to:- 

Secretary to Governor, Mizoram. 
Secretary to Chief Minister, Mizoram. 

5. P.S. to 'Speaker/Deputy Speaker, Miauram. 
P.S. to all Afinisters, Mizoram. 
Vice Chairman, Planning Board, iYizoram. 
P.s. to Chief Secretary, Govt. of jlizoram. 
Accountant General, lb'izoram etc., ShllJoizg, 
411 Co:rnrnlssioner/Secretai,lcs Grvt, of Afizorarn. 
All /idiiinistrattve/Heads of Departments, Gout. of Mizoram, 
Deputy Secretary tv the Govt. of LvlLa, :iinistru of 
Some 4ffairs, iVew Delhi. 
Director General of P1ice, i:ulzoram. 
DIrector, 4ccounts & 2"rcasurjes. Mizoram. 
Officer concerned. 

14, Treasury Officer, Aizaw] South 
Controller, Printing & Stationery with 6 spare Copies 
for pub1icatIon in the Mizoram Gazette. 
Guard File. 

2CcXO 
( 	£4 i'/M7'fI4 IV o L 	) 

Undcr Secretary to the Govt. 
& AR(CSW) 

yt (0/7 

~ [~Ul~ t-" 

to 

of ii1izora. 



3Oi2/2/2. 	((5bL) 

c'
F:I•5o5: Ci '/i 1 	:;Iv:LcL 

C 	T I 
Zl, the 19th J:n., 201 

fn 	1.tC:.Sh 
of public service, the Governor of 

1 L: 	 jloy 	Thanga, IPS who retired a s DICP Tt) cajr) 	* 	iej 	cost of DICP (Trg) with lJiQdjj- effuct and U:;t 	31.3.2001 

The pay o: Fu K.C. Thanoa on his re_employment 
as 

DIG (Trq) shajj be r u.Lrite unc3er OCS (Fixation of 
py of ye-rnp yed PCn'ionr) 	 1986. 

The Offjc-r i furth 	
allowed to look after tho Chyr' of S 	

Cidd.L Lion to hj duties without any extra fi!pr 	berief i 

Sd/_ 5.1<. jji:N 
crc?tr t the Gthvt. of Nizoraiii 

Memo 	

\izawl, the 19th Jan., 2001. 

	

0 fly to :- 	
S 1, 	OC1- tarr : Go\'crnQr, ti2:ri 2 	 ,

abDC icf £'1ij : ter / tliz)ram 3 	r 	
Sptker, 4. 	•:. 	1I 	 Mj Z,ram 

 Mizram. S. 	
C;irrnar 	P.1 annir)q Board, Mizram. T'.0 	

Chf Secretary, Govt. of Mizora m  
Acci.nt ieneraj £iizoram etc0 Shillong 8 	ii 	

mi3: ners,/Secrtaries G0vt. of Mjzora . 	inistrrftiv)/Ffead 	f Departnnt N 
1C. Dir€. Ly Gen(2riI s)f Police, Mizoram, 

	
lzoram. 

 I1 Dir@r :cr, ICcnUn Ls & Tr::asurics  12. 	 izorarn, 	zawj Cff 	Conc 

	

jc.:j:. 	rr1?d 	 N 	 M  l 	Treasu -v Offjcy Ajzw1 South 0  
1 . Cririrc ..ler, Printjn & Stationery Wi tli 6 sr.are copies f6r PUtj.J.C.tiorI in the Nizorum Gaettc 15 w, G u u rd f i 1 No. 3. 

( LAW1THANGA ) 
Under 	the Govt. of Mizorarn 

-d 	
all 

OV

'. 
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IVOO/2/1J9J? r6( )/p  
&OVJLN,.Np OF iuIORj;/ 	. . 	 . . 8Pi,ZT1IIswP 01' P oO'YVL'j 	tiIJiIjTfl 17 IVi lIE] 0 'R 
CIVIL SE.?VfCp 	 H:: 

11 	(1 ,], th 	1th 1Jan01 - 

'In .su.p'r.s,•.i: i.c 	oj ti, 	3cp'irf i 	' 	'iottficzt j NO. 41L 2201 2/7/9iJ_J.)i:()/pt/1 	• . 2), 9.2000 
 

the 0oi'i'nor of Niorai,i  
is ploasey Lu or 	ransj,. Ond post my Qf Pu I(.C.Tha,zQa, 

IS (4iG1IU 87), S r , ire cr tce Orj nlsot ion 	DJGP(Training) Ni2orarn wtth of/cot • /r(; Lho ?rtc ';j tOiiu0 wcr char9e of the. 
( 

 
()f, 	'"' 	

Ic, 	a? 'i 	/ to 	i a 	his 	ay 1 	1 - 

q 	I I 	 I OJ 1)J( 1 ( r ' 	ii;) / 	, p,, 	 ant/as a s tp- nap ar angt/ncnt IlL /0 / J "i ru 	9T tJ 	ioy and wiJJ not c 	i pronwt iz or I ('it / 
	 is 

	

o'i / 1 	ruiii 	of tii :4 	tdaoC arr 	,,u7 an9,-/ 	 . 
/ 

:1. 
S 	

•>/_ 5./i. 'i.i5. 	 . 	. 

	

.'ir,:/.', to th(1 tyovt. of i/izorarn, 	
4 

	

i.ii. 	
: 

	

/fcio 
	ad,J, Iii 15th March, 01 Copy to:— 

	

1 
. 	 SOC/cit cry to Crnornor., hIj2Ot•u. 

SeCret aru to C/z iof l(L;i. 
 P. s. to Spoafi.r/aJ2 Iin ist cr:, f1.;sorao. P.s. to V icc C;e r:ui, 	t ':t.? 1'? can in Tha,•'i, Miwu.. 

Gui,'! . of Ii...uram. 6. :. iii 	iss ivnL rs/LL.'c,./ UI 'to s, Go.
;t . Of l/io1'ain. / 	'cr taiij, iii 	i orn 1,(f 'isi t ' 	tfri, i I y Wif /z 25 sparc • 	 • 

copjei. for Inc MLiis.  
8. '. Union Zccrt viny. G'vf 

. cf inl ia, ?in ist ru of lIcj' Pia irs, iVcw /)ci/i i . 

). 	 aiZt Gem'raj, L" nc,r.ai;i' 'tc,, S/z U Thap. 	 0 1 	'Li / ' 	in i f ml ii,o I/f ed 	/ I) 	a/ tue,1 I s, ii O7 / I 	.' 	i 	uc I. 	r • 	•i.': 'I//I / 	c 	 .; • 	f 1". .. 	i.w , i;,u.i,"). u/  

	

.1) 	2'rcc'sur , 

 lJnrir llO/i.: t 
CouItrolie,., Pi' iii.!: °i.irj 	o 	fort 	tt iz 6 sparc Copies for puhj icat in in I. h&: '.i;o:,at 'to, 
Officer con"":rfl('.'i 	 . 
Guard Piic/PeI•s(,/,,7.J 	lir:. 	 . 

( 	 (O( 

l"ii•l:P 	l: •;:r!: to 	!ic (;oUt . of A izora, 



~~~M 
e-) 
ZL) 

1 

No. A. 19(31 l/l /92_lAR (C3) 
I. 	('F  

LJ!PAi':LNT OF I P3ON?..EL & ADtii1 STP.ATIVL REFORMS 
Ci.\,'JL •ER\/TCE 	IIG 

N CT I F I C A T I 0 N 
Aizawl, the 4th April, 2001. 

In the inere;t of pUbliC service, the Governor f 

is pleased to extend the re-employment period of lu N.C. 
Thanga, IPS as DIG (Training) for another :eriod of 3(three) 
months wo,f .  1.4.2001. 

sd/- S.K. JAIN 
Secretary to the Cove, of Mizoram 

'Memo No.A. l9Qllj1o3/92_p&AR (CSW) : AizaJl, the th April,  Copy tr' 

jI:JI'JtclI , 	JIn 	 'LiI_HI, 	I:J.I.ItI. 

2, Secretary to Chief Minister, Mizornm, 
3. PS, to Speaker/Dy, Spea'<er, Mi:or(rn, 
4., P.S. to all Ministers, Mizoram. 

P.S. to Vice Chairman., Plannino Board, Mizoram. 
p.s. to Chief Secretary, Govt. of 	zorarn, 
Accountant General, Mizoram etc, Shilloncj. 

3. ALL Commissjcners/SecretjGs Govt of Mizoram 
9. All Administ:ratjve/Hcd of De1art:ient, Mizorarn 

ii), Director General 	f Pol:io, M 'çrani. 11. Direc tor, Accoun Ls & Treasuries, lb otam, Aiail. 
Officer concerriec3. 
Treasury Offdcer, izawl South, 
Controjior, Printing & Stationery with 6 Spare Cojes 
for publication in the Mi zoram Gazette. 

15. Guard file No. 3. 

( 	I IWMT ANC i 
Under Secretary to the Govt. ot Ni.zi.'arr 
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1ow fo.m the tht 	ceilied 
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&b/R, 

• ;r-  

HOLe4eflt All. 	/c'$  

5e8.- 7P8: 

7 J— 3—  

1.46 

Ao- 
3/ /4'.. 	ec •--4.7 	 &',4'-cc, ssfrn( !ircctor. (E(.t) 

	

' 	con - ts & Treaurk, 

	

•tis p  icv rcquesIertIat tu paylIp may e aL!Il xtc ffl 	 I(hat'./ a( 	ao 1IECI4 

tHt10 	//JS,) 	ma; he c,crcd as the Audit NunU c t rh ip of every pay bii.i 
2) Dedidi.os O..Z1d 	& 	';; or ovt. due as noted iii the LsE Pay Certificate 

StiOUL(i be etiect•c' 

I. td t\iza;vi, the 
( / 

) 'h 1:c,urv Otlicer, 	 for information. Fic houJd 
i:ci•t 1!l?I 	p ''; 4 vti in niy Ltrt (' 	C' ti tiei(c iF;u;'' i), ii ir, ii, Iavtur of 
IIt; 

mrjt.1vtjoi1 PI(l neccs:3v :ttir 

/ 
h4 	

•: rr)TMJ Ao 
/n 



To, 
I 

The Chief Secretary, 
Government of ?4lzoram. 

(Through 	Proper Channel) 
 

SubJ , :- 	Your NotjfjctIon No. A-22012/7/94-pers(B)/pt. 
dated 15.3.2001. 	

5 

'' 

Sir, 

With reference to the above Not ificafion x 
have the honour to bring the following facts for favour of 

yoUr kind consideration and notification :- 

I have been promoted 'to the post of DIG of Police 

(training) an ox-cadre post, vide your Notification No. S.22012/ 

7/4-PERS(B)pt/145 dt. 2.9.9.2000 and joined the post on 29.0.2000. 

Iy:tha name Notification, 'I woe allowed to hold the post of 

S.P. (Fire) in addition to my dutIes as DIG(Training), and 

wl,thüut any' addition to pay as admissible under the Rules 

fox holding dual charges. 

On attaining the age of superannuation pension 
- on 3l.l2.2000, I was formally released from service vlde your 

NotifIcatlonNo. A -19 011/108/92-P6AR(C9W) dt. 13.12.2000. 

. 	 After retirement I have been re-employed on 

DIG(Trninlng) w.e.f. 19.1.2001 vlde Notification No. A.38012/2/ 

200,1-P6AR(CSW) dt. 19.1.2001 and the same Notification further 

allowed me to look after the charge of S.P. (Fire) without 

'eny extra financial benefit. It was also made conditional 

theft my pay' on re-employment as DIG(Tralning) would be regula-

ted under CCS (Fixation of pay of Reomployed Pensioners) Order,86. 

But suddenly and without any opportunity given 

to me to repronent, the Govt., long after my retirement from 

the'I.P.S., lesued on order vide No. A.22012/7/94-Pere(B)/ 

Pt. dt. 15.3.2001 transferring and posting me 1  -from the post 

of S.P. Fire Service Organisetion, as DIG(Training) with effect 

frorli the date of taking ovnr the chorpe of the po8t. It was 
further ordered as follow's 

' 

0•• / - 

S . '  

, 
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• 	 hS Officer Is, howevtar, O11owd o 

PaY.eSBinSt the post of DIG(T 	nng) tmpoorily 

as a stop-gap arrangement. He will draw- his own 
grads-pay and will not claim promotion or higher 
scale of pay on the 8round of this adhoc arrange- 
ment" 

Thi8 rider is not only against all 	principles 

of natural justice and the Fundamental Rules governing fixation 

of pay etc. but also not warranted or permissible long after 

retirement, thereby unilaterally chsnging condiflone of my 

service in IFS after my retirement from the same. The order 

in any case cannot be retrospective in effect and cannot be 
unilaterally done. 

6. 	 Subsequently, the period of my re-employment 

was extended further for another period o 3(thraa) months 

from 1.4.2001 vide Not1fIcatjn No. A. i9011/1O6f92P6AR(c5w) 

cit. 4.4.2001. 

In fact, In compliance with your order dated 
29.9.2000 I joined and held the post of DIG of Police ('rraining) 

since 29.9.2000 till the date ôfmy attaining the age of nupers-
nnuatFon I.e. 31.12.2000. 

It Is wondered as to how the Government could 

trsnefer me to the post which I had already been holding. 

My promotion Order vide NotificatIon No. A-22012/ 
7i94-PERS()Pt/145 dated 29.9.2000 is legally valid and Is 
not defective in any form, as it was within the power of the 

State Govt. under the Rules and no objection was raised from 

any corner to my knowledge. Even if there were any, I woo 

not gi'on any chance to explain.  

The Govt.. Notification No. A.22012/7/94-PERS(B)/ 

pt. dti 15.3.2001 is detective on the following points 

I) Transfer bf an otficer to the pont ho Is 

•pro(3nntly holding Is Illegal and cannot be malntelned in law. 

. 3/-S 
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I WB8 not hoithng the post of S.F. (Fire) 

substantively but it was an ad d I tional charge in addition 
I 
	

to my duty as DIG of Folios Trai.nng). 

The Govt .Notifica.on dated 15.3.2001 is 
v0lntivo of the protcona (if ArtIcle 811 of the Constitution 
and the P.R. 

As a resul of this Notificaulon I have 

to refund huge amounts of money arising out of pe' fixation 

and re-fixation which is against the provisions of Pension 
Rules. 

(v) II a Govt. servant Is required to be reduced 

In rnk and pay, it should have been done while he was in 

regular service but not after his retirement of service or 
luring r0111p1ayrnent pefud, ¶ihii vlu'latea thu provialona 

of Article 14 and 16 read with Article 311of the' Constitution. 

vi) Reversion of Govt, aervent officiating in 

a higher service, grade or po8t to a lower service, grade 

or past is in the nature of minor penalty as per AIS (CCA) 
Rules as well as CCS (CCA) Rules have been awarded alter .duo-

competion of prescribed procedures under these RT.10S. 

ThIs appeol is submitted as per provision of 
Rule 23(v)(b) of CCS(CCA') RUI8B, as at present, on,re-orriployment 
by the State Govt. 1  I em governed by - these Rules. 

In view of the foregoing pares, I would like 

to rq.ueet you kindly to withdrew Govt. Notification doted 

15.3.200l lmmedfat1y; otherwise for the ends of Justice I 

would be compelled to seek justice in the appropriate Court 
of Law. 

lx.. 	 Yours laithiully, 

- 	 ( K.C. THANGA ) IPS 
Dy.Inspector General of Police (Trg) 

- 	 Police Hqra., Aizawl. 

Do tnd Aizewl, 	 - 

the 240 April, 2001. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
GUWAHATI BENCH 

IN THE MATTER OF : 

O..A No..191 of 2001 

Sri ICC Thanga 

Applicant 

-Versus- 

Union of India and ors 

Respondents 

-And- 

IN THE MATTEROF :- 

Written Statement for andon behalf 

of Respondent No.2 in the aforesaid 

case. 

The humble Written ,Statement of the 

Respondent No:-2 in the aforesaid 

case 

MOST RESPECTFULLY SI-IEWETH :- 

1. 	That the Respondent No.2 in the aforesaid case is 

the Secretary, Department of Personnel & Administrative 

Reforms, Civil Service Wing, P..O AizaNi, representing the 

State of Mizoram, and a copy of the aforesaid application 

has been served upon the said Respondent and further author-

ised the Liason Officer, Mizoram House, Guwahati Govt. of 

Mizoram to anser the said application on behalf of the 

4 
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Respondent No.2 who is competent to answer the instant 

written Statement. 

That the Respondent No.2 in the aforesaid case 

states that save, and except what has been specifically 

stated in this Written Statement all the statements which 

are not specifically dealt with in this instant Written 

Statement and the statements which are not borne out by the 

records of the. case and those which are in consistent and 

contrary to what appears from the records of the case shall 

be deemed to have been denied. 

That with regard to the statement made in para-

graph 1 to 4.8 of the application the Respondents has no 

comments to offer.. 

That with regard to the statement made in para-

graph 4.9 the Respondents states that K.0 Thanga, IPS who 

was holding the post of S..P., Fire Service Organisation was 

promoted to the pcst of DIGP (Training) (Ex-Cadre.) post on - 

officiating basis in the pay scale of Rs.6400-450-20900 

which is attached to the said Ex-Cadre post under Government 

Notification NO.22012/7/94PERS(B)/Pt/145 dated 29.9.2000 

and while promoting to the DIG (Training) he was further 
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allowed to continue holding the charge of S.P., Fire Service 

Organisation. However, the Director, Accounts & Treasuries 

raised an objection to issue pay slip by way of demanding 

approval of the Ministry of Home Affairs, Govt. of India 
...........j---.-- .__ _.•..-.. ._ ._•. _.. --._•_._ __. _._• - 
which is the Cadre Controlling Authority in respect of lAS 

• 	 and IPS borne on the joint AGMUT Cadre. Therefore, on 

further scrutiny of the guidelines for promotion of IPS to 

higher grade issued vide NO..45020/11/97IpS II dated 15..1...99 

wherein completion of 14 years of service is necessitate for 

promotion to the DIGP grade, it was observed that off iciat-

•ing promotion given to the said K.C..Thanga, 1987 batch who 

has not yet rendered service for 14 years was erroneous. 

Hence, his promotion order was modified with a retpecjve ,  

effect by Government Notification No.A..22012/7/94_PERs(B)/pt 

dated 15.3.2001. However, he was thereby authorised to func- - 

tion as DIGP (Training) drawing his own g -rade pay. 

A copy of-the guidelines dated 15.1.99 is annex-ed 

herewith and marked as Annexure 

That with regard to ttie statement made in para-

graph 4.10 to 4.11 the Respondent has no comment. 	- 

6... That with regard to the statement made in para-

graph 4.12 the Respondent -states that the Govt. Notification 

NO.A..22012/7/94...pERS (B)/Pt dated 15.3.2001 which supersedes 
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Notification No.A..22012/7/94-PERS(8)/Pt/145 dated 29.9..2000 

really has the effect of reduction in pay of the applicant 

but does not amount to impOsition of punishment/penalty, 

because the Notification revising appointment of K.C. Thanga 

as DIGP (Training) in the pay scale of .Rs.. 16400-450-20900. 

way of posting to the same post in his grade pay of IPS 

is required on the ground of administrative reasons as he 

has notyet in required qualifying service for promotion to 

the grade of DIG vide explanation No..4 below Rule 6 of the .  

AIS (Discipline & Appeal) Rules, 1969. 

An extract copy of Rule 6 of the AIS (Discipline & 

Appeal) Rules, 1969 is enclosed hereto and marked as Annex-

ure:-II. 

1. 	That with regard to the statement made in para- 

graph 4.13 the reverting to his own grade: pay of IPS from 

the pay scale of DIGP (Training) is not an the ground of 

penalty but rather an the ground of it 

is not obligatory to give any opportunity of hearing to the 

applicant. . . . . .... . 

8. 	That with regard to the statement made in para- 

graph 4.14 the applicant, was not promoted again to the post 

of DIGP (Training) but his erroneous promotion was rather 

rectified and he was thereby authorised to take charge an.d 
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dispose the duties of DIGP (Training) in his own grade pay 

of IPS i.e Selection Grade as he was promoted to the Selec-. 

tion Grade of IPS with a retrospective effect fràm 1A.2000 

vide Ministry of Home affairs order No.14016/44/2000-UTS 

dated 1.11..2000. 

A copy of the Ministry.of Home Affairs letter 

dated 	13.11.2000 is annexed herewith and 	marked 	as 

Annoxure:-III - 	 S 

S 	That with regard to the statements made in para- 

graph 4.15 that the representation dated 24.4.201 submitted - 

by the applicant for withdrawal, of the impugned order was 

examined at length and a reply was given to him vide - 

No.A..22012/7/94-PER(8)/Pt dated 27..6.201. 
- 

A 	copy of the letter No. 	A2'2012/7/94- 

PERS(8)/Pt dated. 27.6..2001is annexed hereto and marked as 

Annexure:-IV.  

That with regard to the statement made in para- 

graph 4.16 to 4.19 the Respondent has no comment. 

That with regard to the statement made in ,para 

graph 5.1 of the application the respondent states that the 
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applicant's interpretation of the impugned order dated 

15.3.2001 is no literally correct. He was holding the post 

of S.P., Fire Service organisation before he was given 

erroneous promotion to the DIGP(Trainiflg) (Ex-Cadre).in the 

pay scale of Rs.16400-450-20900. Hence, the order was modi-

fied by Notification dated 15.3.2001 by way of transfer and 

pôsing to the post :.f DIGP(Trainiflg) (Ex-Cadre) in his own 

grade pay. .nd in the meanwhile he was further authorised to 

take charge of S.P FireService Organisatiofl in addition 

to his main duty as DIGP (Training). 	. 

12, 	That with regard to the statement made in pars- 

graph 5..2.of the application the respondent states..that the 

applicant was not reverted from higher post to lower, post by 

the impugned order dated 1.5.3.201. But his entitlement of 

pay only was modified as the applicant has not yet put in 

required qualifyIng service for promotion to grde of DG. 

13. 	That with regard to the statement made in. pars-' 

graph 5.3 of the application the respondent states that 

though the applicant has retired from IPS he is still re-

employed as DIGP (Training) and as such retrospective alter- . 

nation of his entitlement pay for such a short period of 

five (5) months due to erroneous promotion causing recovery 

of excess drawal of pay and allowances may not amount 'to 

serious loss to the applicant. But he is made to earn a 
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considerable pay and allowances on his re-employment which 

is extended upto 30th November, 2001. 	.. 

That with regard to the statement made in para-

graph 5.4 of the aplicatjon the respondent states that had 

the applicant not made a pressure for his erroneous promo- 

fl 

promotion to the pay scale of Rs,16400-450-20900.. But due to 

pressure of the applicant he was gjy,en undue salary which 

necessitated modification when the promotion to the higher. 

grade was found erroneous. 

That with regard to the statement made in para-

graphs 5.5. to 5.6 of the application the respondent states 

that the impugned order dated 15.3.2001 not being made on 

the ground... of penalty but for administrative reasons to 

rectify the wrong done earlier, there is no violation of 

principles of natural justice.  

16,. 	That with regard to the statement made in para- 

graph 5..7 of the application the respondent states that the 

officiating promotion of the applicant is erroneous and as 

such there is excess drawal of pay and allowances on madif 1-

cation! of. his pay and allowances which he is entitled ac-

cording to the Notification dated 15..3.201.. Hence, order for 
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recovery of excess drawal is not illegal. 

17. 	That with regard to the statement made in para- 

graph 6,7,8 and 8 the Respondent has no comment. 

.VERIFICA.TIQN 

I I, Sri C. Thatkhunga, son of Tj1upa, 	aged 

aboutA years, presently the Liason officer, Mizorari house, 

at' Guwahati and an Officer of the Govt. of Mizoram being 

authorised by the Respondent No.2 i.e the Secretary Depart-

ment. of Home, Govt. of Mizoram do hereby solemnly affirm 

and verify that the statements made in the accompanying 

Written statement and paragraphs J63)c7''0 ' . are 

true 	to my knowledge and those made 	in paragraph 
4, C, q 	

being matter of records are true to my 

information. 	.. 

And I sign this verification on this 	
.1 	

of 

2001 at 	. 	_' 	 .. 	. 	. 

I' 

•E)Jm r  I 

C 
,- 
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ANJXUflEiu.-i 
I 	 No. 

vfinisty oC Home Atfajrs/G3h Mantralaya 
GOrnInCIit of India/Bharat Sarkar 

New Delhi dated  
To 

The Chi 	Secretaries of all States 	S.  
A. 

Sub: - ' 	Indian Police Se vce-Proot ion to Senior 
r 	Adm iniQ tratiyed e, 

Selection Grade, Supertjme 	Scale 
uide- 

Sir, 

I 	am wting 	this 	to invite your 	attention 	to guideljne5 on 	;e above 	subject 	circulated vide 	this Minstry's 	letter 	No, 	16011/3/89-!pSI1 	dt. 	28.4.88 l 6 O11/1/89-IpS_l 	dt. 	4.989and IS011/1/90-IpS-II,dt. 28.12.90. 	Takinjnto consjderaftjon of certain difficulties 
brouht to 	the Iiotice of 	t h i s Ministry 	from different quarters from t'me to time and the encaderment of post of Additional 	Dirçtor. General 	of 	Police 	in 	the 	police hierarchy, 	Govt, 	have decided 	to modify 	t h e 	e x i s t i n guidl i n e s 	and have consolidatedthem in one place for 	the sake of referenc. 	Further, in order to ensure 	uniformity of procedure 	in 	the matter of promotion, formation of DPC and their 	functining etc., general principles of promotion 
are also being suggested for guidance, 

In order 	to endure uniformity of, procedure in 	the 
matter of appointqent and promotion to various grades in the 
Indian Police 	Scwjce 	in 	all 	the 	State 	Cadres 	in 	the Country, 	it 	wou4 	be desirable to adhere to 	the 	revised V'  11, iiidcJj315 	and 	lIow 	and impose 	strIcter 	standards 	of 
select ion as env.iged in the revised guidelines. 

A 	copy 	( the revjsed guidelines is sent 	herewith which may plea.se bg ackn&wledged. 

Yours faithfully,. 
SecrcaV. 

S2J/ 
lo 

.. •.•'- 	 ( 0. P. AJ(YA 
Joint Secretary(polT~ e  ) 

\\ 	Copy to 	/ 
1 

41QDeptt. 	Personnd•1 & Trg.( All India Service 
Divisjb) with reference to their uo no. 2001 I/ 4 /27AIS(jijdated 12.1.99 .  

2 	Joint Sretary (UT) 
 

/ re 	 . 	

.•.. 



 
c( PLI R (;ARI)iNC PROMO'i)N_OF MEMIEi))1 1IS IN 'i1 

STATECADRE. 	
-\ \ 

I. 

 

PROMOTh 7r4 TO_SENIOR TiME SCALE 

Director Gciea1 and Inspector General of police and where no cadre post 
of DG exists, the A -ii. DG of Police may ev4ivate the performance of those 
members ofie sere who have completed 4 years of service, for deciding their 
suitability for proitioj to Senior Time Scale posts, keeping in view the 
provisions of rule 6 of the I.P.S. (Recruitment) Rules, 1954 and make suitable 
recommendations to,the State Government This Scale shall be available frprn or 
after the l JanuQf the relevant year and subject to availability of vacancies in 
this grade. - I

l i 

11. QMOT1OJ.I HIJUNIODMJNTSTRTWF GRADE 

This grade is i-functiona1 and sh!1 be admissible without any scrcoing 
to all the offlcers w:ting in the Senior 1Tirne Scale who have completed 9 yars 
of service, from 1 Jii.iary of the relevaiit years. 

i PROM OTIO TO THE SELFCTION G1 DE -----.---- ---- 

A Comm ttee cqisting of the Chief Secret, the Secreta-in-charge of 
the Police Dcpartmei - 'and the Director General and Inspector General of Pplice 
(Addi. Director Gene of Police where there is n cadre post of DO) may screen 
the cases of those d'ficers in the Junior Adnjnjstratjve Grade who have 
completed 13 years çfservice, for promotion to the Selection Grade as per he 
provisions of the IPS(hy) Rules, 1954. On the basis of merit with due regard to 
;cniorily selection will be 4vailable from or afler 1S1 

Jatmaiy of the rclevpnt vr tii)jeCt to the avd!abiiity ofvacancics in the said grade. 

lv. PROMOTJOrN 0 S-TiME SC4 LE AND THE ABOVE 
SUPERTIME.SCA LE POSTS 

() Coin  posHon of the crecning Commit - tees 

(i) 	for .Supeiiinie Scale posts :- 
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J 	

The Screefli, ., ConimittC br this 1)UI0SC 
(for promotOfl to the gradc; o 4 

and Ti wouhl be the same as the one consitutcd for Screening 
ol' oflicet: 

111tiii iii 
tb.; election grade. ComiiiiltcC for the I 

InjOII lerfltOflCS Cadre 

would comprise the Union loinc Sccrct 	
as Chairinall, with Addiiona 1  

Secretary or the Joht Sccrcta in the Ministly of Home Affairs who is incargC 

ol U I' Police Cadre nl CoiniflissiOfler of Police 1  Delhi as iicniheiS. 

for the bove Supertirne Scale posts - 

The Screcni 	Committee for promoti9fl of an officer to the grde of 

Director General a well as Addi. Director Gcei of Police and br 
equiValent 

post, would consist of (i) Chief Secreta, (ii) one non-IPS officer of the rank of 
Chief Secretaly anq working in the State Goveeflt (iii) Director General of 
Police and (iv) an ditionai member in case there is a senior officer avilab1c 
who is holding indendCflt charge of Home Secretary and is in the 

rank q Addi. 

Chief Sccrcta orChief Secreta (with ink not less than that of Aditioflal 

Secretary to Governeflt of India). 

(B) Zonc o Consideration 

The zone of onsidcrtioIi of officers for promotiOfl to varioUS grades, 

would be as fouows ; lependiflg upon the availability of posts 

For prom tion to the Grade 
ofD1G 

For rroflu iL10I to tue Grade 

of IGP 

For propptOfl tothe Grade 

of Addi.' DGP 

For proniodofl to the Grade 
of DGP 

OffIcers who have 
completed 14 years of 
service 

Oflicers who have put 
ip: 18 years of service 

Officers who have put 

in 26 years of service 

Officers who have put 
in 30 years of service 

(C) Method, of Selection 

I) 	Sclqctioii shold be based on merit with due regard to spioitY as 

provilcq in sUb-rule 2A of Rule (3) of the indian Police Service 

(Pay) Rides, 1954. 

1) '' l/97IP.S.II 	atj5Qk2 

C 
C 

- 
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Suit 	iy of officers to hold posts of and above the Selection Gra 
may b adjudged by evaluating their character roIl record as a whok\, 

J 	and g1 assessment of their work. 

An o1ir who has not been includej in the panel other than DG in 
the flri instance Should be eligible for reconsideration after eihiing 
two ni.re nnuai Confidential reports. For DG level, reconsidcrtion 
could k after earning at least one more ACR, 

iv) 	Sp&iat rbview may be done in cases where adverse remarks in an 
offlcer.; annual confidential reports are expunged subsequently as a 
result 1his reJresentatjonj memorial. 

(D) 	Period f validity of the pane' 

i) 	A fresl 1  pqnel should be prepared as soon as all the officers ip the 
earlier âel have been provided for. Empanelment of officers shall 
be conidered batch-wise. Cafe shall be taken to ensure that officers 
are sugdted! conidered for appointment to various grades in the 
order ofTtheir interse position in the panel. The record of the officers 
who hae been empanelled for prorriotion but are yet to be profioted 
despite Japse of 2 years, may be screened to seeif in the last two 
years, jjjqre had been any deterioration in their standard as would 
warrant '.Heir delisting from the panel. 

If a vi4;1ancc or departmental inquiry has been started against an 
officer n the panel after a preliminary enquiry establishing chrges 
prima fie the said oflicer shall not bepromoted, pending the result 
of inquiy. 

General Principles f promotion would be as given in Annexure. 

H 
. >j( 

• 

. 	
•. 

NO 45020/I 1/97-IPS II 	Dated l51l99: 
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ANN E X UIZ E 

JJRcjpJEs REGARDING MODE OELEcTIONE1C FOR PROMOTiON 
zicj'ThLNsOFScREENING COMMITTEES ETC.  

TFUNcrjONS OF 
REENING 

] 11 	It should 	be ensuredwhile 	making promotions 	.hat 

QMMITTEES 
suitability of candid4tes for promotion is considered in I an objective and impartial manncr. 	For this purpose, 
Screening 	Committees 	(hereafter 	referred 	to 	as 1 	Committees) 	should 	be 	formed 	for different 	grdcs 

• I 	whenever an ocsion arises for making promoti-ons  I 	confirnmtions etc. 	The conlrnjttccs so cotitujed sball 
adjudge the sUibiIity of officers for 

Promotios of ocers in vous grades; 
I Confirmation; and 

Assessment of tha work and conduct of probatioricrs r. 1 for the purpose pf determining the suitability for 
retention in Service or their discharge from Service 

I or extending their probation. 

FRLQUENCY AT 
WIfiCH COMMrEE 

I . ......... 2.1 	Meetings of the Committees should be convened at regular 

SHOULD MEET intervals to draw panels for filling up the vac1cies arising 
. 

during the course of a year. For this purpose, it is essential 
• for Ue concerned appointing authorities to initiate action o 

fill lip the existing as well as anticipated V2CCjCS well in 
advance of the expiiy of the Previous pandl by collecting 
relevant 	docwnents 	like 	ACRs, 	integrity 	certifjcatcs, 
seniority 	list 	etc. 	for 	placing 	before 	the 	Committees. 
Meetings of the Committees could be convened every year 
and if ncccss, on a ficd date,, e.g., i 	of May or June. 
All the cadres should lay down a time schedule for holding 
the Committee meetings and the same should be monitored 
by making one of their pfficers responsible for keeping a 
watch to ensure that they are held regularly. 	Holding of 
these mcengs need not be delayed or postponed on one or 
the other adminisatjvc ground or onthe ground that the 
necessary material for placement before the Committees is 

0  not ready. 	The requircmc 	of convening regular rncctiL1s 
of the Committee should be dispensed with only after a 
certi fic ate has been issued by the appointing authority that 
there bre no vacancies to be filled by promotion or no 
officets are due for promotjo confirmation during the year 
in Queflon. 

•0 	 - 

No. 4 O20/11/97211 	Dated 15-01-99 

Ir 	•• 	0 	
ILP\ 

I 	 - 



LJE]'E11lNAT1ON ' 
VACANCI}:s 

3. 

: 1  

2' 

/4 

3.1 	his essential that the number of vacancies in respect of 
which a panel is to be prepared should be csimatcd as 
accurately as possible. For this purpose, the vpcancies 
to be taken into account should be the clear vcancics 
arising in a grdc due to death, retirement, rejgnation, 
promotions and deputation. As regards vacanciCs arising 
out of deputatIoj, only those cases of deputation for 
periods cxcccpij 3 years should be taken in account 
taking due note aT the number ofdcputationJsts1jlciy to 
return to the cadre. Purely short term vacancies created 
as a result of the officers proceeding on lcav, training 
or on ddputation for a shoit-tcrm, period etc. luJd no 
be taken into açount for the purpose of prepanition of a 
panel. un cases where there has been delay n tho ldi ng  
the Cohmittee.rieetings for a year or more, vacancies 
should 1 be indictd year-wise separately. 

	

4.1 	The proposals should be completed and subrniuqd to the 
Committee well time. No proposal for holding a 
Committee should be sent until and unless at least 90% of 
the ACRs (up-to-Te and complete) are availabir Fvery 
effort should be nde to keep the ACR dossiers .ip.-to-date 
lest this aspect is advanced as the reason for n9t holding 
the Committee nieclings in time. The officer rèfrred in 
para 2 should also be responsible for monitng the 
completion of the ACR dossiers. 

	

4.2 	The ACR folder should be checked to verify w ether the 
ACRs for individqi years are available. If the A'CR for a 
particular year is not available and for va!idl jutiflable 
reasons, it cannot be made available, a certificate shpuld be 
recorded to that cffçi and placed in the folder. 

	

4.3 	The integrity certifjte on the lines indicated beláw should 
be furnished to h 	ommiticcs constituted to consider 

• cases for promotiop or confirmation:- 

• "The records of service of the following officers who arc to 
be considered for promotion] confirmation in the grade 
have been carefu1]yscrutjnised and it is certified that there 
is no doubt about thefr integrity." 

4. PAPERS TO BE PUT UP 
FOR CONSmERTJoN 
BY COMMITTEES 

If there are narne, of persons in the list of eligible 
candidatcs, whose jegrity is suspect or has been held in 
doubt at one stage dr the other, the fact should specifically 
be recorded by the officer in-chai-gc of the Jesonicl 
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5. CONSIDERATION 	. 
OFFiCERS ON 
DEPUTATION 

I. 

- - 
	Deparunent and brpught to the notice of the Committee. It 

should be ensured that the information thus furnished is 
factually correct arid complete in all respects. Cases where 
incorrect information has been furnished sjiquld be 
investigated and suitable action taken against the person 

responsible for it. 

H 

5.1 	The names of officers who are on deputation shou4 also be 

included in the list submitted to the Committee for 
consideration in case they come within thq .one of 
consideration 	and 	fuifll 	the 	prescribed 	eligibility 
conditions. Simibirly, the names of the officers on 
deputation should also be included in the list of names to 
be considered for confirmation in case they are e1gible and 
come within the range of seniority. In cases whcre a 
certain nthrnber of years of service to be put ir the lower 
grade is prescribed as a condition for becoming eigiblc for 
consideqtion for promotion to the higher grade ripdlor for 
confirmation, the period of service rendered by 4P officer 

on deputation sho i.4 1d be treated ascomparablc crvice in 

his cadre for th purposes of promotion as well as 

confirmation. Tl1is is subject to the conditioq that the 
deputation is with the approval of competent authprity and 

it is certified that but for deputation, the officer WL ild have 

continued to be in the relevant grade in his ca4re. The 

same would apply in cases of officers who are On study 
leave or training under the various training schcmcs which 
are treated as duty for all purposes. 

) 

6.1 	Each Committee should decide its own n1thod and 
procedure for objective assessment of the sujtability of 
the candidates. While merit has to be rccopiscd and 
rewarded, advancement in an officer's carce(s4ould not 
be regarded as a matter of course but should be earned by 
dint of hard work, good conduct and res41 oriented 
performance as reflected in the annual conficictial report 
and based on strict and rigorous selection process. The 
misconception about "Average" performance also 
requires to be cleared. While "Average" iay not be 
taken as adverse remark in respect of an officer, it cannot 
also be regarded as complimentary to the ofer as su:h 
performance should be regarded as 1pptinc ahd 
undistipguishcd. It is only the performance that is above 
average and performance that is really notc\'bthy which 
should entitle an of1cer to recognition c'd suitable 
rewards, . 

6. 1'IWCEDURE To ll 
OBSERVED BY 
COMMITI'EES 

45020!1 1/97-IPS.II 	Dated 15-01-99 
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I L PREPAJAT1ON OI 
I 	YEAR-WISE PAELS 

FTJ  TIlE 
COMMIIrEE 114YE 

L ±c T 1\'IET FOR A 

71 Theannualon1idcntial Reports are the basic inputsont 
basis of which assessment is to be made by eac 
Committee. The evaluation of ACRs shpld be fair, jus 
and non-dicriminatory. The Committee hould conside: 
ACRs for equal number of years in respect of all offlccr 
falling within the zone of consideration for assessing thei 
suitability for promotion. Where one or more ACR.s havc 
not been written for any reason, the Cornniittce should 
consider tJc available ACRs. Whiie making thc 
assessment, the Committee should not be 944cled merely by 
the overall gading that may be recorded ip the ACRs bu 
should make its own assessment on the basis of the overal: 
entries made in the ACRs. If the Reviewing Authority o 
the Accepting Authority, as the case may be, has overruled 
the Reporting officer or the Rcvic'ving Authorit\ 
respectively, he remarks of the latter authority should b 
takep as the finai remarks for the purposes of assessrnen 
provided it i apparent from the relevant entries that the 
higher authQity has come to a different assessment 
conkioisly ifcr due application of mind. If the remarks 
of all these authorities are complementary to each other, 
then the renwks should be read togethar and the fina! 
assessment made on that basis. 

	

7.2 	In the case of each officer, an overall grading should be 
given which will be either "Fit" or "Unfit". There will be 
no benchm4rk for assessing suitability of officers for 
promotions. 

	

7.3 	Before making the overall grading, the Comuittee should 
take into account whether the officer has been awarded any 
major oz minor penalty or whether any displeasure of any 
higher authority has been conveyed to him; Similarly, the 
Committee would also take note of the ommcndatjons 
received by the officer during his scrvic career. The 
Committee would also give due regard to the remarks 
indicated against the column of integrity. 

The list of candidates considered by the Coitjittcc and the 
overall grading thus assigned to each candidate would fom 
the basis for preparation of the panel fdr promotion. 

	

I ö.i 	Wflerc for any casons beyond conrol, the Commclas 
not met in a year(s) even though vacancies arose during that 
year(s), the first Committee that meets thereafter should 
follow the procdures indicated below. 

,.. 

CONFIDENTIAL 
REPoRTS 

p 
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W11BER OF YEARS 
—ì 

1 

Determine the actual number of vacancies thai arose in 
each of the previous year(s) immediately preceding 
and the actual number  of vacancies proposed tp be 
filled in the current j'ear separately. 
Consider in respect 9 f each of the years those offiç.es 
only who would bq within the zone of considerion 
with reference to t. vacancies of each year staçiing 
with the earliest yer onwards. 
Prepare a panel bypacing the panel of the earlier.ytai -
above the one for tli  next year and so on. 

8.2 Where a Committee has.lready met in a year and further 
vacancies arise durin the same year, the following 
procedure should be follbwcd:- 

(a) For vacancies due to death, voluntary retirement., pew 
creations etc, belppging to the category which c&ild 
not be forsccn at the time of placing the facts and he 
matter before the Cpmrnmee, another meeting of the 
Committe shoul be held for drawing up a pancl for 
the vacancies thqj arising. If for any reasorj, the 
Committee cannc't meet for the second time the 
procedure of dravpg up of year-wise panel my be 
followed when it meets next for preparing panc in 
respect of vacancics that arise in the subsequent yr. 

In cases of non reporting of vacancies due to error or 
omission, since tjjq wrong whereby such an error 
artificially rcstrice4 the zone of consideration cannot 
be undone, a Review DPC should be held keeping in 
mind the total vaccies in the year. 

For the purpose of cvaluating the merit of the ofljcers 
while preparing yr-wise panels, the scrutiny of the 
record of the scryic of the officer should be lipjted 
to the records that would have been available hathe 
Committee met at the appropriate time. However, if 
on the date oç such meeting, departrnptal 
proceedings against an officer are in progress ari4the 
sealed cover prociedure is to be followed,. -  such 
procedure should e observed even if departrnçmtal 
proceedings were not in existence in the year to which 
the vacancy relat. The officers' name should be 
kept in the scal 	cover till the procccdings:,arc 
finatisd. 

kd) Whilçpromotions will be made in the order of the 
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consolidatcd pane!, such promotions will have only 
prospective cffcct even in cases where the vacancics 
rclaic to carlier years. 

9. CONI1101A'i!ON 9.1 	In the case of CnfLJnation, the cminittcc shouhl not 
determine 	the 	relative 	merit 	of officers 	but 	it 	should 
assess 	the 	oiliccrs 	as 	'Fit" 	or 	"Not 	Yt 	Fit" 	for 
confirmation 	in 	their 	turn 	on 	the 	basis 	of .tiheir 
performance as assessed with reference to thefr records of 
service. 

Töiithee qf probation., 	the Committee 	slould 	not Q, PROBATION 

determine the re'ative grading of officers but only decide 
whether they sbbuid be declared to have completed the• 
probation 	sat4st'actorily. 	If the 	performance of an y  
probationer is not satisfactory, the Committee qay advise 
whcthr the period of probation should be extended or 
whether he shoqld be discharged from service. 

1 l 1 	At the time of considcraon of the cases of officers for 11 PROCEDU1U 10 BE 
FOLLOWED IN promotion, 	details 	of 	such 	officers 	in 	did 	zone 	of 
1ESPECT OF consideration 	falling 	under 	the 	following 	categories 
OFFiCERS UNDER should 	be 	specifically 	brought 	to 	the 	notice 	of the 
CLOUD concerned Screening Committees:- 

Officers under suspension; 
Officers in respect of whom a chargc-sct has been 
issued and disciplinary proceedings are pnding; 
Officers in 	espcct of whom prosecution for criminal 
charge is pnding. 

11.2 	The Screenirg Committee shall assess the spitability of 
the 	officers 	coming 	within 	the 	puryew 	of 	the 
circumstances mentioned.above, along with Qhcr eligible 
candidates, 	without 	taking 	into 	consideration 	the 
disciplinary ease/ criminal prosecution which is pending. 
The assessment of the Committee including "unfit for 
Promotion" and the grading awarded by it will be kept in 
a 	scaled 	cpycr. 	The 	cover 	will 	be 	puperscribed 
"FINDING 	REGARDING THE SUiTABILITY FOR 
PROMOTION 	TO 	TILE 	SCALE 	OF 	.............IN 
RESPECT 	OF 	SHRI........................NOT 	TO 	BE 

• 	OPENED 	TILL 	THE 	1ERM1NATIO 	OF 	TIlE 
DISCIPLINi\RY CASEJ CRIMiNAL PRQSECUTION 

i 	AGAINST 	 Slifti 
" 	 The 

proccedins Qf the Committec need only Contain the notc 
..

. 
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THEFIDINGSARECONTAlNED IN 	E TU 

ATTACHED SEALED COVER." The same procedire 
will be adopted by the subsequent Screening CommitccS 
till the disciplinarY case/ criminal prosecution againstthe 
officer concerned is coclucled. 

 

II 

Where adverse remak in the Confidential Report of the 
officer concerned háy not been communicated to him, 
this fact should be tacn note of by the Committee while 
assessing the suitabRjty of the officer for promoiOr1/ 
confirmatiOn. In a case where a decision on the 
reprcsentatiofl of anofficer against adverse remarks has 
not been taken or çhe time allowed for submission of 
reprcseT1t1t0fl is noj over, the Committee may defer the 
consideration of the case until a decision on the 

representaW)fl is arrived at. 
An officer vbose increments have been withheld or who 

has been reduce to a lower stage in the time-scale, cannot 

:bc considrcd on that account to be ineligible for 

promotiOn as the specific penalty of withholding 
promotion has not been imposed on him. The su.tability 

of the officer for promotion should be assessed by the 

Committee as and when occasionS arise. They Wj1 take 
ps into account the circimstanCCS leading to the imo.itiOfl 

of the penalty and dcide whether in the light of vera1l 

service records o f. the  officer and the fact of the 

imposition of thç penalty, he should be cot1d ered 

suitable for pro1IpiOfl.. Even where the Copp'iittee 
considers that despite the penalty the officer is itab1e 

for promotion, the  officer,  - should not act4y be 

promoted during the current year of the penalty. 

12. A.PVERSE 
	

12.1 

j3.'VALIDITY OF THE 
COMMITTEE 
PROCEEDINGS WHEN 

• 	ONE MEMBER IS 
US EN1' 

• - - 
14.

r6O

OCESSING OF 
COMMENDAT1 Or 
THE COMM1TTES 

13,1 	In such cases ani provided that the Chairman was nol 
absent, the procc1ingS of the Committee hill lx 

legally followed  and can be acted upon i( -shouk 

however be cnst1rpd that the member was duly..inVitC( 

but absented himself for one reasons or the thcr an 

there was no delIberate attempt to cxclude him ,t'rom th 

Committee's dclbcrationS and provided furthe th at Ui 
majority of the members constituting the Comthittee ar 

present in the meeng. 

The recon mend ons of the ComrnittCC are adviSory U' 

nature and should he duly placed before the appointing 
authority for approval. There may, however, be o,casiOflS; 

hen the appointing authority may find -it necary to w  
disa.ree with the rccommendatiofls.. in any case, 

1.:Q122 

14.1 
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 VIGILANCE 
CLEARANCE WHILE 
IMPLEMENTING TIlE 
COMMITTEE 
RECOMMENDATION 

 ORDER IN Wild 
PROMOTIONS TO E 
MADE 

 PROMOTION OF 
OFFICERS ON 
DEPUTATiON 

C) 	( 

however, the decision to agree or disagree with the 
recommendations should be taken within a period of 3 
months from the çlitc of the meeting of the Committee. 

	

14.2 	Where the appqinting authority proposes to disagree with 
the recommendations of the committee, it may refer the 
matter again to the Committee for reconsideratIon of their 
earlier recommendations. If the Committee reiterates its 
earlier recommendations giving also the reasons in 
support thereof, the appointing authority will take a 
decision either to accept or to vary the recommendations 
of the committee and such a decision shall be final. 

	

15.1 	A clearance from vigilance angle should be available 
bcforej making actual promotion or confinnation of 
officers approved by the committee to ensure that no 
discipinary prpceedings are pending against the officers 
concerned. 

	

16.1 	The officers placed in the tpprovcd panels for promotion 
are to be considered for appointment to higher grades in 
the order of their, intcr-se position in the respective panels, 
except in cases where disciplinary/ court proceedings are 
pending against ai officer. The procedure to be adopted 
in cases of officers against whom disciplinary/ court 
proceedings arc pcnding has been laid down in the 
succeeding paragraphs.. 

17.1 if a panel contains the name of an officer wFo is away 
from the cadre and is on deputation in public interest, 
including an officer who has gone on study leave/ training, 
provisions should be made for his regaining the 
temporarily lost promotion in the higher grade on his 
return to the cadre. At has to be borne in mind that 
seniority of members of All India Services whit 'li is fixed 
at the time of their completion of probation period, is not 
to undergo any ëhmgc throughout their career and early or 
late promotion of an officer vis-à-vi3 other officer(s) is to 
have no impact on their seniority. Therefore, such an 
officer need not be reconsidered by a fresh Committee, if 
subsequently held, while he continues to be ondeputation1 
study leave! training. This would be irrespective of the 
fact whether or:  not he has got the benefit of proforma 
promotion under the NBR. 

17.2 In case an officer is away on dcpination Qfl his OWfl 
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Volition by applying in response to some 	crtisc 	1, he 
should be required to revert to his parent cadre 
immediately when due for promotion, failing which his 
rame shall be removed from the panel. On his reverting tc 
the parent cadre after a period of 2 years, he will have no 
claim for promotion to the higher grade on the basis of that 
panel. In that case, he 'should be considered in the normal 
course along with o)cr eligible officers when the next 
panel is prepared and he should be promoted to the higher 
grade according to his position in the fresh panel. 

.1 	If the proceedings of the Committee for promotion 
contain findings in a .seaied cover, on conclusion f the 
disciplinary case/ criminal prosecution, the sealed cover 
or covers sJall b& opened. In case the offièr is 
completely eonerated, the due date of his promotion will 
be determined withì "reference to the findings of the 
Screening Cmmittee kept in sealed cover/ covers and 
with reference to the date of promotion of his next junior 
op the bass of such findings. The officer my be 
pomoted if necessary, by reverting the junior most 
offlciating person. ,),uch promotion would be with 
reference to the date of promotion of his junior and in 
these cases, the officçr will be paid arrears of salary and 
allowances. 

18. SEALED COVER CASES 
ACTiON AFTER 
(OMPLETJONOF 
l)ISCIPLINARY/ 
CRIMINAL, 
PROSECUTION 

18.2 	If any penalty is imppsed on the officer as a result of the 
disciplinary pmcced °ins or if he is found guilty iii the 
criminal prosecution against him, the' findings of the 
sealed cover/ covers shall not be acted upon. His case for 
promotion may be considered by the next Screening 
Committee in the normil course and having regard to the 
penalty imposed on hizp. In such cases, the question of 
arrears will be decided by the Central Government by 
taking into account all the facts and circumstances of the 
disciplinary/ criminaj proceedings. Where the 
Government denies qpars of salary or a part of it, the 
reasons for doing so shall be recorded. 

19. F It is necessary to ensure that the disciplinary easel criminal 
prosecution instituted against an officer is not unduly 
prolonged and all efforts to expeditiously finalise the 
proceedings are taken so that the need for kccl)lllg the 
ca4cs of officers in scalcd cover/covers is limited to the 
baest minimum. The appointing authorities concerned 

- 	.ShpldcoprehcnSivc!yrcvjcw  
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of six months from the date of convening of the lirt 
Screening Coinp4ttcc which had adjudged his suitability 
and kept its fln4frigs  in the sealed cover. Such a review 
should be done übsequently also after every six months.. 
The review sho41d, inter alia, cover the progress made in 
the disciplinary, proceedings/ criminal prosccution and 
further measures required to be taken to expedite their 
completion. The  same procedure is to be followed for 
considering the cases of confirmation. 

	

S 20.1 	Asappointmenj of the members of the All Ini j a Services 
to various gradc is made on regular basis and the concept 
of one-time coatirmation exists in their cases, the concept 
of grant of ad hpc  promotion is alien to thçm, Uiilike 
Centra4 Goverqrncnt Servants, ad hoc promotions are not 
be alldwcd in thcir cases even if the dtscipiinry cases/ 
crimtnal proscc4ions instituted against them are found to 
haveen proppgcd. In their cases, only s-month1y 
revi4s4'l of thci disciplinary/ criminal cases is to be 
undertaken an4:cfTorts  are to be made to cpcditc their 
comjletion. 

	

21.1 	In U case of an officer recommended for prqrnotion by 
the screening Crnmittee  where any of the ci1mstances 
mentioned in Para 11 above arise befgre actual 
promotion, sea,ei cover rocedure would have to be 
followed. The subsequent Committee shall assess the 
suitability of ch officers along with other eligible 
candidates and place their assessment in siied cover. 
The sealed covçr/ covers will be opened on conclusion of 
the disciplinary easel criminal prosecution. In case the 
officer is completely exonerated, he would bpronioted 
as per the procx1urc outlined in Para 18 abM and the 
question of grart of arrears would also e decided 
accordingly. f any penalty is imposed upofl him as a 
result of the clipliiiary proceedings of if b is found 
guilty in the 'imina1 prosecution against him, the 
findings of thetea1ed cover shall not be adted upon, a 
outlined in Para 18.2 above. 

	

22,1 	A panel for piómotion  recommended by the Committee 
and approved by the appointing authority shall be valid 
till all the officers placed in the panci Thavc been 

I promoted, This will, of course, cx.clue offlcrswho are 
away on dcptation or are on stud)J leave or are on 
training. I  



2 2 
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23. 	V1EW (0MM11 CEt 	23.1 	ftc proceedings of any Committee may be revcwcd 1 
MEETING only if the Committee had not taken all the material facts 

into consideration or if material facts were not brought to 
their notice or if there were grave errors in the procedure 
followed by them. Special review may also be 4 onc in 
cases where advcrse remarks in the officers' ACRs are 
expunged as a eult of their reports. The Review 
Committee should consider only those officers who were 
eligible as on Pic date of meeting of th& Original 
Committee. They should also restrict their sc'utiny to 
the ACRs for thç period relevant to the first Co'nmittec. 
If any adverse retharks relating to the relevant period 
were toned do'n or expunged, the modifiçl ACRs' 
should be considered as if the original adverse remarks 
did not exist at a41.  Before doing so, the apointing 
authority would scrutinize  the relevant cases witi a view 
to dccidb whether or not a review by the Conmittcc is 
justified, taking in mind the nature of the iidversc 
remarks' toned dQwn or expunged. While consi4ering  a 
deferred case or review of the case of a superseded 
officer, if the Committee finds the officr fit for 
promotion/ confirmation, it would place him at the 
appropriate place in the relevant panel after taking into 
account the toned down remarks or xpunged remarks. 

	

23.2 	If the officers placed junior to the officer concerned have 
been promotedi the latter should be promoted 
immediately and if there is no vacancy, the juior-most 
person officiating jn 'the higher grade should be rcvcrted 
to accommodate him. On promotion, his pay spuld be 
fixed at the stac it would have reached had k been 
promoted from 1i'e date the officer immediateiy below 
him was so pronpted, but no arrears forthe pasperiods' 
would be admissikic. In the case of conflnnatiQp, if the 
officer concerned is recommended for conIirntion on 
the bas,is of reviçv, he should be confirmed frop the due 
date. 

(I! 

' 
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to the selection grade or to a post, carrying 
' 	pa' above the time-scale of pay. 

v) revè 	fthemher-'-of-the .!Serie % ,, 'officiatmgina higher grade.or.post to whtch 
promotions are made by selection, tt 'a lower 
grade Or post after a period of 'trial not 
excecdipg three years on the ground that he 
is considered unsuitable for such lihr grade 
or post, or on ranyradminis raiv ground 

- .-.--- r—'--" 	 '• 	. -, - 

(v) reversion of a member of. the Service, 
appointed on probation to the •Seivice, to 
State Service, 'during or at the eriç of the 
period of .probation, in accordance 'vith the 
terms of appointment or the rules a.1 orders 
govcrnng such probation; 

'vi) rcphiccmcnt of the services of a m(,nbcr of 
the Service whose services ia' r been 
borrowed from a State Governmeri at the 1  
disposal of the State Government cqncerned; 

couipitsory ictircmcht of a meni0ei of  the 
Service under the Provisions of the All India 

	

Scrvies 	(Dcath-cum-retircmcrt ' .Benefit) 
Rules, 1958; 

termination of the service of a nnbr of the 
Scrvicç, appointed on probation, 1  c.iriIg or at 
the 'nd of the period of probjition in 
accor4ancc with the terms of the svicc or 
the rules and orders govçriig such 
probation.  

(2) 19[ 	
] 

7. Authm'ity to institute proceedings 1,1 11d o impose 

- 11alty-20(1) \Vherc a member of the' Se&.vice has 
- ,nmitted any act or ommission whici rerders him 

to any penally specified in rul& 6'  

ANNExUaE... 

impose on him such r,6nalty specified in rule 
6 as it thinks fit; 

7(1)(b) If such act or omiiiission was committed 
after his appointmnt to the Service- 

while he was serving in connection with the 
affairs of a State, or is deputed for sevice 
under any' company, hssociátion or body of 
individuals, whether incorporatcd or not, 
which is wholly or .ubstantially owned or 
controlled by the Government of a State, of  
in a local authority sd.up by an Act of th 
Legislature of that Stare, the Government of 
that State; or 

while he was on traiiiing, the Government 
which deputed him fo., such training; or 

while he was on leave, ,he Government which 
sanctioncd him the lce; or 

while 	he 	was 	un(1Lr suspension, - the 
Government which plaèd him or is deem&1 
t6 have placed him uriler suspension; or 

if such - act or ommi&don, is v'ilful abscnc 
from duty after the xpiry of leave, th 

It Government which santioned the leave; or 

while'he was absent fr6 irn duty otherwise thm 
on leave, th Governnftnt which would have 
been conWetent to [institute disciplinr 

• procccding. against hkn, had such act r 
ommission been cotn'mitted immediate1 
before such absence fr6ln duty; or 

the Central Governmeht, in any other case, 
shall 	aloc 	be coihpetcnt 	to 	instttutc 
disciplinaty' procccdin 	against him and, 
subjct to provisions 'bf sub-rule (2), to 

• impose on him such palty specified in ruie 
6 as it thinks fit, hd the Governmeflt, 
company ssociations, [ody of individuals or 

• 	local authority, as the case may be under 
• whom he is serving atj!ie time of institUtOfl 

of such proceedings shaF be bound to render 
all reasoi'iable facilitie: to the Governmeflt 
instituting And conducti3ig such proceeding, 

Explailation.— 'For the puq.Oses of clause (b) of 
sub-rule (1) whç the Governtent of a State is the 
authority comptent to ihstitute disciplinary 
proccedings agat a member .f the Service, in the 
event of a reorganisation of the State, the 
Government on vThosc cadre lit is borne after sthh 

rcorganisatiofl shall bc the authority competent to 
institutC disciplinary procecdini'i and, subject to, the 
provisidns of sul-rule (2), Jo :'imPose on him 4,PY 
penaltyspccificc in rule 6.  ' 

7(1)(a) if such act or ommission was, committed 
.orc his appointment to the Service- 

4(i) the State Government, if he i4 scrvin 
inconnection with the affairs of' ;hat State, or 
is deputed for service in an company, 

assqciation or body of indiviUals : whether 
incorporated or not, which -is' wholly or 
suhtantiplly owned or controIcd by tle 
Government of that State . or in a local 
auhority set up by an Act of he J.igislatue 

I 	of that State; or 

(ii) thc Central Government, in ai,y, otIcr case, 
shull 4  alone be 	compCtCnt to institute 

-. diciplinary proceedings against him and, 
subject to the provisions of sii-ruk (2), to 

'OrniUcd %'i(k DP&AR Noif. 

Subtiitttc.t vitlr Depti. of Pci 

No, 3II7I72-M(III) di. 22/5/72. 

r. & Notificatioi No, 6/9/72.AIS(IiI), dt. 5-7.75. (GSR NP. 872, di. 15-7 4'') 
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pere1 os"' 	sai1 not bctre d as a period 	time scale of pay, grade or post from which he 
s)t 1;21 	 unkss the authority cornpctcnt to 	was reduced, with or without further diection 
ordcr 	 specifically dirccthat it shall be 	regzrding conditions of restoration to 
so fr • 	L 'y  ccifcd purxre ' 	 grade or post from whLch the member of the9 

p QV 'CC ti S ' e irember of 	Scrvice so 	SC1VIC was reduced and his seniority and pay 

desir; c_ci z 	cy wy order that te period of 	Ofl uc1i restoration to that grade or post, 

suscers or s ) 	ccr 'e-' d 	o 1et'e of any kind 	(vu) compulsory retirement 
due ird •c 	bl e  to flne rcibr f the Service 	 Provided that, if the circumstances of th 	4 

	

5B(8) The ra)ricnt of aitownces i dcr sub rule 	case so warrant, the authority imposing the4 " 
(2), sub rule (3) or suo-r&e (5) s"iall 	ubject to all 	penalty may direct that the retirement b nefI ts b i  

	

f .,. other condit.ons under which such Uwances are 	• admissible, to the mcmber of the Service undcr • 
admissible 	. 	 th AU Izdia Services (Death cum ReçirementJ! 

BcneftS) Rules, 1958, shall be paid at such 

	

513(9) Die proportion of the fu I pay tnd allowancc 	rediiced scale as may not be less than two 
detcrntned under the proviso to 	rule (3) or 	tlird of the appropriate scales indicated in 	i 
under. sub-rule (5) shall neither be et3tl to full pay 	Schedules 'N and 'B' of the said rules 

: 	and 	llowances nor shall it 	jss than the 	• 	 • 	 . 	
0 	 .' ' 

subsitcncc 	llowancc 	and 	pthej allowances 	(viii) removal from Service which shall npt be a 

adniible under.  rule 4. 	' 	 . , 	disqliuication for future employmeq undr .. 

• 	• 	. 	. . 	. 	 . . 	 . 	the Qovernment;  
PART JlJ—PiNALTlES AND D ,CIPLINARY 	I  

AUTHORIT1JS 	. 	
(LX) dispiisal from Service which shall Qchnarily 	: 

be a disqualification for future emioymcnv. 

	

6 rcnjties —(1) The following pen jties may, for 	unçleç the Government 
good and sufficient reasons and ' 	hereinafter . • 	ii 	. 	 . 	 . 	. 	 . 	k.. . y 	• 	 . 	. 	. 	. 	Provided that in ' every case in which tl charge 

. provjdcd be imposed on a member t the Service, .  
l 	 -I 	

of acceptuce from any person of any grati 
namc 	

fication, 
- 	 other thaq gal remuneration, as a motive o'r reward 

Minor Pc,zaltics 	 for doing or for bearing to do any officiil act is 

(j ccnsure 	
estabiishd, the penalty mentioned in clause (viii) or 

	

• 	clause (i) hall be imposed:. 	- 
(ii) withholding of promotions - Provideo further that in any exceptional ease, and 

16(ii) recovery from pay of the whole 1  r part of any 	for spcci 	reasons recorded in writing ay other ' 

	

pecuniary loss caused to Goveriçient, or to a 	penalty iiay be imposed 

	

company, association or body '$ individuals, 	' Explanqion—The following shall not amQunt to a 
whether incorporated or 	wWch is wholly 	penalty wthin the meaning of this rule, namely - 
or substantially Owned Or pntrolled. by 
Government, or to a local autlioiity  set up by 	(i) Withholding of increments of pay of a uember 

an Act of Parliament or of te t gis1ature of a 	of the Service for failure to pass a 

StatL, by negligence or breacl f olders, 	 departmental examination in accordafice with 

	

• 	 the rules or orders governing the service; 
(iv withholding of increments of pay' 

(ii) Stoppage of a member of the Service at tile ;  
Major,1 u:altics 	 ef1iency bar in the time scale of pay on the 

seO 
(v)Iu(ion to a lower stage ip th im scaie 	 gr9ind of his unfitness to cross the'bar, 

pay for a specified peniod 	 18(iii) on promotion of a member of the Service, , 
directions as to whether or not tie member of 	 whether in a substantive or officiating 

	

- the Service will etn tncreme:i durng the 	 capacity, to a post in the senior tmc scale 
period of reduction and whtherpn the expiry 	 of pay on the ground of lack of dequate 
of such period, the redution u4l or will not 	 length of service and experience Or non 
have 	the ''effect of postjiing future 	 onfirmation in the service, or fiIurc to j. 
incrcmcnts of his pay, 	 pss the departmental examinatiofl, 

	

(v1) reduction to a lower time scale f pay, grade 	(iii a) pan promotion of a member of the,Service, 
or post which shall ordipanily e a bar to 	 whether in a substantive or pficiating 
promotion of the member of the service to the 	 capacity, after due consideration of  iis case 

16Sttbstitutcd vide DP & AR Not. No. 6/5174-AIS(111), di. 28-7-75. (GSR No. 988 Gazette, dt. 9th Aug. 75) 	 : 

17 Inisrted- vide AP & I Notification No. 110i7/87-AJS(II1), di. 26-2-88. 	 • 	 • 

18Stb;itutcd vde Department of Pcrsonc1 Noidication No 12/2/69 AIS(1ll) dt 3 7 71 (GSR No 588 di 24-4 71) 
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19

Govel7rvent o f 
';:irs. 

)ANNF_XQAE-- ,N7  
— 

110 
New DOlhi1,th 	ovc.bt 2000 

• 	 QRDE 

• 	1 	
•: 

olloin9 1PS 
officers of Ar.uflaChal 

PrdCS 

Goa-ML. m-Uni°' 	
1errit0CS 	cadre 	

,(19.36nd 	19 

ore appointed to the S 	
ctl0 	Grade of 	°i 

	

Police 	rviCG 	
1400_o1Q 	wIth 

effect from the 

datOS rntdfled painSt their nanlpp 

• 	 ,5/5ri 
I T.N.MOh 	(S6) 	 uhu/ 90 	 / 

. 	St.yendr 	Gerg (7) 	
1/1/2000 

	

• 	. 	P.K. BhardWi (7) 	-do- 
i. 	Kamraj (?) 

	

• 	.. 	Tj 	asSafl 	
-do- 
 NBR 

P um8r.87) 	
-do- 

. 	M.S. UdhYaYa e) 	-do- 

, 	
p.K. Loreng: (87) 	

-do- 

Or. M. P0nni3fl (87) 	
-do- 

12. 	S,. Grewal 	s7) 	
-do- 

'• 

IL )\ \i 

(ICR. Kilru • 	Und 	
lfl SrQtrY to the Govt. 01C3L a  

	

Cop' 	o 	
.: 

	

1.. 	
The Chief, Secrt0rY, CovCCfl 
	

of NOT of D0lr 

0c1h 	

with 	0 	spare 	copieS 	for 	t1 

concorned. 

2. 	
The Cief. SecretarY, GovP,rnmt of Mizoram, 

AiZ 

c' 	/• 	
• 

with. WO spare COPY for S/Sh 
	K.C. Thàn 	

°ôrid 

SailO 

. 	 • 	 • 	 . 	 . 

	

\ 	 . 	

.1 

? 	
The DireCt0r , 

 jnte 	flC 	
New Delhi Wi 

	

Gc~ .'\ 	

one Spe"C opy1for ShrlP 	
BhrdwC 	1PS. 

r. 

 

The 0 i rec to tCePtr3 BureU of 

De1h with O Pe  sparC cçpY for Shri N. 
O U P Rum;. 

XPS. 
Delhi 

The 	Comml5ofl 	f 	Police, 	•Po 

0dqU3rt0, i.P, Estate, New Delhi. 

o No. 1 401 6/1 4/2000HJ1 S 

• 	. 	
• 	 j'•' 

Guad 	jle. 	 . 	

J. 

Kp 

Under ecret3rY to the Govt. of I 

RNIAL 

 

PS  to  NM / PP$ to 	/ pps to AS( 

/• 

/ 	. 	 •-- 

.1/ 	
••) 	

DV. SccV D. 
' 

• 	 --- - 

H 	H 	. 

7. 4 

t 4 

• 	

• 



	

NOA.22o2 /7/94pfls(B),t A 	U 3)E 
GOVENJ7 OF NIj ? 	 ty- 

OF FFR&ONNEL & AD/lluIfl4y5 iORui 

f F 	 CIVIL SERVICE JYINQ 

Dated 4taath, the th uno2001 

ia LC. 21han0a, IPs, 
Police IIQ, AiawJ, 	 - 

Ref: 	;o, Iltlp d to24.4.2001,  

fur9  
/ ith re.1,

erence to aboUe I an directed to Inform 
/ YOU that la Diref or of A '  000unt8 & Treasuries caniot 28 / Your Pay 4p based on ardor 

dt.29,9.2000 ag the approval 
of the Cadre Controll 	AUtho- rity 	 of 50me 4ffajr4 ao not obtained for the aa., 400Q?iinpJy the Case was 	 and a oarc,fu exazj. flat on of 4AC 8ae ladioatq that the &tate Qovernent Is not Oompei3t to pive 	the Pay s7cale of DIG of Police without 	

approval of th Cadre Qontroli inp 4uthortty. It is not 	that you were appolntG4to t12 0 Select 1 of Is ID i4 . eIiect Iron 1 .1.2000 	torm of 
order on grad

q  4412000 

	

	 .No.1407 
.15.17,2QOQ iss 

in the 	 ued b the Government of ZndiQ 
Ltry offloeAffairs 8 nce your servlce were 9overne 	

the reievant ArS Eulesq the ia (Fey) Ru265 
the order 	sued by the Ilnitpy 0 ,  

Home 4ffaira in reia tion to ydu' caae are fina), ACcordjngjy there wae no reduc 
tion 01thei,  In rank or Pay and the ordp a0aint which you have mane 

y,ur roprsont at ton Wa8 Only root I/bat ion of 
ri$take cqrnitt4 arl icr. 

• 	
Yours faithfully1 

• & 1 
( LAiVPrIIANGA ) 

(Jndp &ccrotary to the Govt.of JJt/Joram 
u  DP & A.R(csff Memo IiO4Ø012/7/94pEflS(B)rnt c' 	 27th June,2001 opy to: 	 the 

D 1
ctr Ceneraj of Pal ice, /JtzQram for information, 

I 

( £Affjf4jyJ4 ) Under Secretary to  tha Goat. Of/Jjopan. 


